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Before The National Green Tribunal
Principal Bench, New Delhi
(Through Video Conferencing)
Original Application No. 34 /2020 (WZ)

(L. A. No. 40/2020)

Tanaji Balasaheb Gambhire ... Applicant(s)
Versus
Union of India & Ors. ... Respondents(s)

ON BEHALF OF THE RESPONDENT NO. 13.

I, Harishchandra Mariba Suryawanshi, Age — 46 years,
Occupation — Service, of the Respondent No. 13, do hereby

state on solemn affirmation as under:

I am working as Office In charge, with the Respondent
No. 13 with effect from 2004. I am well conversant with the
subject matter of the present application and therefore have
been authorized to file an Affidavit in reply to the Original
Application and 1. A. filed therein on behalf of the

Respondent No. 13. I crave leave to file an additional
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Affidavit as and when necessary. I shall not be deemed to

- admit anything except save whatever stated here under:

1) Thave carefully gone through the application and order
passed by this Hon’ble Tribunal therein. The
paragraph 1 and 2 of the application pertain to the
addresses of the applicant and respondents. I will

relay upon the correct addresses thereof,

2)  The contents of para 3 of the application are partially
true. Though, the respondent no. 13 has not obtained
Environment Clearance, Consent to Establish and
Consent to Operate from the respective authorities on

account of no specific conditions had been imposed by

the respondent no. 9 in the various Comm

Certificates issued by it in respect of elt}},%r

It\;"" ix
U \'

Prior Environment Clearance from the\{_

Consent to Establish and Consent to Operate \frofri‘ ”tl"’iélﬁy
Respondent Nos. 6 and 7 respectively till total
Completion of the constructions of the projects and
handing over of the possession thereof to the Societies
by the Respondent No. 13. It is surprising that those
Societies have not been made Respondents till date by

the applicant for reasons best known to him.
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It is totally incorrect to state that there was gross
intentional violation of Environment Clearance
Notification — 2006 read with Environment (Protection)
Act, 1986 with the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981. It is totally denied that the
Respondent No. 13 has violated the provisions of
Soiled Waste Management Rules and Hazardous

Managements Rules in the construction activities of

Pristine Privilege, Prism and Pristine Royal at Survey

Aundh, Taluka - Pune City, Pune - 41 1007 Fg

/
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With reference to Para 4 of the Application, IT 18
submitted that the contents thereof pertain to the
various statutory authorities with allegation that the
project proponent being resourceful, the authorities
turned deaf ears to violations. I am advised not to offer
any comments about the same. However, I strongly

refute the allegations made against the Respondent

No. 13.
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With reference to para 5 of the application, I would like
to submit that the notice dated 06/08/2019 was
issued by the applicants after handing over of the
possession of the completed constructions and the
buildings to the respective societies a) Prism Society
Formation Certificate No. (TC)/12038/2012-2013
dated 28/12/2012 & b) Pristine Privilege Society
Formation Certificate No. (TC)/17645/2016-17 & c)
Pristine  Royal Society Formation Certificate
(TC)/18948/2018-19 dated 14/06/2018 respectively
after receipt of Completions Certificates. Therefore, the
Notice itself is not issued before handing over of the
possessions to the societies and therefore, the
Respondent No. 13 is unable to offer any comments
about the same. It is therefore incorrect to say t}}ﬁf‘%ﬁ%“ "
applicant realized that the Government Macir;:% ewj§§@§%p

e
.J'
¢%~="

-;'*1

laws etc.

With reference to para 6 of the application, it is
submitted that the application is time bared by the
limitation. The application is therefore liable to be

rejected/dismissed on the face of the record itself.
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6) With reference to para 7 of the application, it is

submitted as under:

a) It is submitted that the total area of the plot is
95862.25 Sq. Mtrs. with FSI and Non FSI in respect
of Pristine Prism and Pristine Royal at Survey No.
6/2 and 7 respectively. The area of 4973.74 at
Survey No. 6/7 CTS No, 2560 (PT), Village Aundh,
Pune - 411007. The copies of Architect Certificate
dated 25/10/2019 and 17/08/2020 are enclosed
and marked as an Annexure I and II respectively.

b) It is submitted that the development of the project,

namely M/s. Padmavati Associates is being an

independent project on the land admeasuring the
total area of the plot is 55862.25 Sq. Mtrs. with FSI

and Non FSIin respect of Pristine Prism and Pristine

Royal at Survey No. 6/2 and 7 respectively. The area
of 4973.74 at Survey No. 6/7 CTS No, 2560 (PT),
Village Aundh, Pune - 411007. The copies of
Architect Certificate dated 25/10/2019 and
17/08/2020 are enclosed and marked as an
Annexure I and II respectively. Theréfore, it is
incorrect to say that the PP has mis-leaded about

above projects. In fact, as stated in this reply the
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Pristine Prism and Pristine Royal at Survey No. 6/2
and 7 respectively. The area of 4973.74 at Survey
No. 6/7 CTS No, 2560 (PT), Village Aundh, Pune -
411007 i.e. both the plots are on deferent survey
numbers and no question of mis-leading arises.
c) In fact, the committee appointed by Hon’ble
National Green Tribunal, P.B. New Delhi has stated
in clear-cut terms that the total BUA of M /s. Pristine
Privilege for building A-1 and B-1 is having BUA less
than 20000 Sq. Mtrs. therefore no EC is required for
this project. The Project-proponent is enclosing
herewith the report on the “Points to be Examined
prepared by it on the basis of its visit and inspection
carried out by the committee of above project, which
is marked as an Annexure - “A” Therefore it is
incorrect to say that the Project Proponent has not

shown such sub division to get illegal benefits on

account of TDR and Blue Line Area.

d) Since as stated above, M/s. Padmavati Associates is
an independent project, it is prerogative of the
project proponent to give separate name
“M/s. Pristine Privilege, Prism and Pristine Royal”.

It is submitted that the name of the project
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proponent is Padmavati Associates. However in this
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project, 3 sociates namely ¢ (i) M/s. Pristine
Privilege, (ii) Prism and (iii) Pristine Royal” have been
constituted. The copies of the Registration of these
3 sociates are enclosed herewith and marked as an
Annexure - “B1l to B3” respectively. It is therefore
incorrect to say that the Project Proponent has not
shown the names of the sociates in any of
permissions obtained from Government Authority.
All theée sociates are under the name and style of
M/s. Padmavati Associates.
e) It is incorrect to say that the Project Proponent is
responsible for all illegal activity during the
construction phase as well as for the damage caused
to environment and ecology due to this project
activity, as the project proponent is the beneficiary
from the project and also the profit-making

company. The project proponent has already

obtained Commencement Certificates and
Occupation Certificates from time to time and

therefore will rely upon those -certificates in

subsequent paras.
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7)  With reference to para 8 of the application, it is

submitted that the respondent no. 13 had started the
construction of above projects after obtaining
necessary Commencement Certificates from time to
time, the copies of such Commencement Certificates

and Occupation Certificates have been referred to here

under as below: -

a. Commencement Certificate No. 4407/05, dated

18/03/2006 issued by PMC. (S. No. 6/2 & 7 at Aundh,
Pune - 411007)

b.  Revised Commencement Certificate No. 2951/06,
dated 15/11/2006 issued by PMC. (S. No. 6/2 & 7 at
Aundh, Pune - 411007)

c.  Revised Commencement Certificate No. 1991 /07,

dated 04/10/2007 issued by PMC. (S. No. 6/2 & 7 at
Aundh, Pune - 411007)

d. Revised Commencement Certificate No. 1471 /09,

dated 04/08/2019 issued by PMC. (S. No. 6/2 & 7 at
Aundh, Pune - 411007)

Revised Commencement Certificate No. 2449 /09,
dated 04/11/2019 issued by PMC., (S. No. 6/2 & 7 at
Aundh, Pune - 411007)

Revised Commencement Certificate No. 3099/10,

dated 13/12/2019 issued by PMC. (S. No. 6/2 & 7 at
Aundh, Pune - 411007)

g. Commencement Certificate No. 1006/12, dated

25/06/2012 issued by PMC. (S. No. 6/2 & 7 at Aundh,
Pune - 411007)

h.  Revised Commencement Certificate No. 0046/15,

dated 08/04/2015 issued by PMC. (S. No. 6/2 & 7 at
Aundh, Pune - 411007)
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The copies of the said Commencement Certificates are

enclosed for Ready Reference and marked as an

Annexure - “C 1 to C 8.”

The Pune Municipal Corporation i.e. the respondent
no. 9 after completion of the project complete in all
respects with STP, SWM and other Environmental as
well as other conditions has granted following

commencement certificate as under-

(a)  Completion Certificate for Buildings A1, B1 & B3 No. 380/ 135

respectively dated 17/12/2009 along with Architect Certificate,

(b)  Completion Certificate for Building A2 No. BPDP/ Zone-1/152

dated 17/12/2009 along with Architect Certificate,

(c) Completion Certificate for Building B2 No. OCC/0784/10 dated

05/01/2011 along with Architect Certificate.

(d)  Completion Certificate for Building B2 No. OCC/0784/10 dated

05/01/2011 along with Architect Certificate &

(e) Completion Certificate for Building Cl1 & C2 vide No.

OCC/0435/15 dated 13/07/2015 along with Architect

Certificate.
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Since the respondent no. 9 had not imposed any

condition about obtaining of prior Environment

Clearance either at the time of grant of
Commencement Certificates or Completion Certificates
on account of border line case at the time of issuance
of such certificates and at that time FSI and Non SI
were not being taken into consideration after the
amendment of 2011. Therefore, this was not
intentional omission on the part of respondent no. 9

and respondent no. 13.

(i  Therefore, it is incorrect to say that the PP has mis-
leaded about above projects. In fact, as stated in this
reply the Pristine Prism and Pristine Royal at Survey
No. 6/2 and 7 respectively. The area of 4973.74 at
Survey No. 6/7 CTS No, 2560 (PT), Village Aundh,
Pune - 411007 i.e. both the plots are on deferent
survey numbers and no question of mis-leading arises.
In fact the committee appointed by Hon’ble National
Green Tribunal, P.B. New Delhi has stated in clear-cut

terms that the total BUA of M/s. Pristine Privilege for

building A-1 and B-1 is having BUA less than 20000
Sq.Mtrs. therefore no EC is required for this project.

The Project-proponent has already enclosed above the

10
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report on the “Points to be Examined prepared by it on

the basis of its visit and inspection carried out by the

committee of above project, which is marked as an

Annexure “A.”

8) With reference to para 9 of the application, the

submissions of the respondent no. 13 are as under —

(@) The respondent no. 13 fairly admit that on account of
no specific condition was imposed by the respondent
no. 9 in the various Commencement Certificates
issued by it and ours was border line case, where in
the construction was undertaken as per the
Commencement Certificates obtained from time to
time, the Environment Clearance was not applied at
that time. However, after issuance of the Completion
Certificates and after handing over the possessions to

the above societies, when the respondent no. 3 & 9

issued notice about non-obtaining of Environment
Clearance, the respondent no. 13 immediately applied
for Environment Clearance, which is still pending with

the respondent no. 3, 4 & 5 respectively.

(b) There are 3 different projects of the respondent no. 13.

Out of that, the project in the name of M/s. Pristine

11
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Prism and Pristine Royal have been granted

Commencement Certificates without prior

Environment Clearance Condition and therelore
without any willful intention, the construction has
been completed as per the Commencement Certificates
for which, Completion Certificates have also been
granted and thereafter the possession along with Deed
of Conveyance have been handed over long back to
above societies. Even then, the respondent no. 13 has
applied for Environment Clearance on 09/09/2019 to
the respondent no. 1, which is still pending. The area
of 4973.74 at Survey No. 6/7 CTS No, 2560 (PT),
Village Aundh, Pune - 411007 i.e. both the plots are
on deferent survey numbers and no question of mis-

leading arises. In fact the committee appointed by

M,,,,__:;,_.__.N\ Hon’ble National Green Tribunal, P.B. New Delhi has
SIS .
e 20TV LY ‘&f;g\\ stated in clear-cut terms that the total BUA of M/s.
’/ i dxa% 1)
;ff&m Pristine Privilege for building A-1 and B-1 is having
| \'}%mseﬂ?iﬁé 2y
ﬁ‘é"\\ B f@:ﬁ a‘f ; BUA less than 20000 Sq.Mtrs. therefore no EC is
A0 . o .
S - required for this project. The Project-proponent has

already enclosed earlier the report on the “Points to be
Examined prepared by it on the basis of its visit and

inspection carried out by the committee of above

12
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project, which has been marked as an Annexure “A”

Therefore, the BUA of 3 projects having different arcas
and have been constructed at different times at
different places, cannot be clubbed together. The
Projects M/s. Pristine Prism and M/s. Pristine Royal
having 55,862.25 Sq.Mtrs. BUA have been applied for
Environment Clearance. But M/s. Pristine Privilege
having less than 20000 Sq.Mtrs. area does not require

prior Environment Clearance.

(c) The Project Proponent has already admitted why prior
Environment Clearance was not obtained form SEIAA

or MoEF and CC, Gol.

(d) The Project Proponent as already submitted a detailed
reply to the directions issued by the Regional Officer,
MPCB i.e. the respondent no. 7 as to why it is unable
to obtained Consent to Establish and Consent to
Operate with reference to the contentions raised in sub

clause d, e and i to the para 9 of the application. The

copy of the reply given to the directions under section
33A of the Water Act 1974 and Section 31A of the Air

Act 1981 is enclosed herewith and marked as an

Annexure -“E”.

13
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(e) With reference to sub clause f, g and j of the para 9 of

236

the application, it is submitted that as directed in the
notice dated 29/08/2019 by the respondent no. 4, the
respondent no. 13 applied for prior EC ex- post facto,
which is pending on account of no specific provision
stated to be available to process the Environment
Clearance Violation application after 6 months period

prescribed in the Violation Notification dated

14/03/2017.

(f)  With reference to the blue line of Mula River and falling
of buildings A, B, C1 and C2, it is submitted that the
respondent no. 9 has granted Commencement
Certificates followed by Completion Certificates
because of no specific demarcation of blue line was

done at the time of grant of such certificates.

(g) With reference to sub clauses k and 1 of para 9, it is
submitted that the respondent no. 13 has not provided
on extracted any quantity of ground water at the time
of construction, on the contrary has paid the Pune

Municipal Corporation Water Charges for taking water

from it from time to time. This was already replied to
the directions issued by the MPCB dated 25/08/2020.

If at all, the societies whom the possessions have been

14
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handed over have taken Borewells and extracting

ground water after conveyance, the respondent no. 13

does not know about it and also not responsible for the

same.

(h) The Project Proponent has not taken any borewell and
used all water from the water supply of the respondent
no. 9 and therefore there is no necessity to do any test
for ground water contamination or there was no

question of any serious ground water contamination.

(i) The Project Proponent has provided necessary solid
waste management and during the construction phase
total solid waste has been disposed of to the Punec
Municipal Corporation Waste Management System. It
is therefore in correct to say that waste is generating
various greenhouse gases and there was no scientific

disposal of solid waste generated from the construction

activity.

The Project Proponent has already provided Solar

System for Energy Conservation and use of natural

energy.

(k) The Project Proponent has also provided Rain Water

Harvesting System for ground water recharge system.

15
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The documentary evidence about provision of solar
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system and Rain Water Harvesting System are
enclosed and marked as an Annexure - “F and G”

respectively.

(1)  The Project Proponent is under obligation to provide
10% recreational open space on working land, without
which, no completion certificates are issued.
Therefore, it is in correct to say that open space is

provided on the stilt of the building.

(m) The Project Proponent has taken all necessary steps
as per the commencement certificates and therefore it

is in correct to say that it has not provided top layer of

fertile soil.

The Project Proponent has provided adequate tree
plantation and necessary green belt as per the
requirement. The photographs of the tree plantation

and green belt are enclosed an marked as an

Annexure - “H” collectively.

(0) The Swimming Tank has been provided as per the
permission granted by the Pune Municipal Corporation

in the sanctioned plan as per law. A copy of Swimming

16
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(q)

(r)

[F

Tank permission dated 06/02/201013 enclosed and

marked as an Annexure — “I”

The Diesel Generator Seats are stand by for the
purpose of use thereof in case of load shading and they
have been provided with the necessary permission for
the competent authority. A copy of the said permission
dated 17/12/2009 is enclosed and marked as an
Annexure “J”. The Diesel Generator Seats at the time
of manufacturing itself has to ensure that they will not

generate any air or noise pollutions beyond

permissible standards.

The Project Proponent has already installed necessary
Sewage Treatment Plant of the adequate capacity. The
Photographs and supporting documents of Sewage
Treatment Plant dated 06/11/2009 is enclosed and

marked as and Annexure “K.”

The Project Proponent has provided necessary
arrangements to whatever waste generated from there
project and therefore complied with all conditions with
regard to the same. A copy of the permission obtained
from PMC dated 16/10/2009 is enclosed herewith and

marked as an Annexure — “L.”

17
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The Project Proponent has already stated that though
it has not obtained prior Environment Clarence, it has
applied for it as soon as Pune Municipal Corporation
issued notice. It has also provided necessary waste
management as per the commencement certificate and
therefore it has been granted necessary completion
certificate also. Therefore, it has not caused any

Environmental Damage intestinally.

The Project Proponent has complied with all the
conditions of commencement certificates and then
only completion certificates have been granted. It has
applied for Environment Clearance, but without
ownership of the sociates on account of conveyance
and transfer of the premises, it cannot applied for

consents retrospectively.

The Project Proponent has as stated above provided all
Environmental Infrastructure as per the
commencement certificate and therefore not causing

any degradation of environment.
It has not made any illegal tree cutting.

The Project Proponent has already provided Fire and

Safety Systems at the site with proper approach road.

18
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erefore, Fire NOC has been granted and completion
certificates are also issued for the suit properties. The
copies of Fire NOCs obtained from time to time dated
30/10/2009, 24/12/20009, 10/03/2010  and
03/07/2015 respectively are enclosed and marked as

an Annexure - “M-1 to M4”

The Project Proponent has provided necessary ramp
slope, 15% amenity space and open space also site
margin as per the Development Control Rules. Hence,

the respondent no. 9 granted all completion

certificates.

The Project Proponent has provided DP Road widening
area as required by the Pune Municipal Corporation as
well as green belt as per the Commencement

Certificate and then only Completion Certificate have

been granted.

The Project Proponent has followed whatever
conditions are imposed in the Commencement
Certificate and therefore not violated the principles of
sustainable developments by providing necessary

Pollution Control Devises.

19
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There are no traffic congestion because the Vehicle
Parking and Transportation Area provided as per

regular norms and sanction of the plan by the Pune

Municipal Corporation.

(dd) The Project Proponent has already followed the

Environment Management Systems incorporated in

the sanctioned plan.

(ec) The Project Proponent has already complied with all
the FSI norms in respect of internal road, amenity

spaces and open spaces etc. as per sanctioned plan.

(dd) It is incorrect to say that the Project Proponent has

caused more than Rs. 3,50,00,00,000/- which is also

not the total cost of projects.

(ee) The was never careless and unapologetic and reckless

towards environment protection.

Since, the total project has been completed as per the
Commencement  Certificates and Completion
Certificates have been granted, which sociates have

been transferred to the respective sociates, no cause

arises for demolition of the project for construction.

20
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The respondent no. 13 submits with due respect that
all permissions in respect of Commencements,
Completions, have been granted only after verification
of the conditions in respect of solid, liquid and other
waste managements with Fire NOC, Tree Plantation
and Cutting permissions, Solar Systems, Rain Water
Harvesting duly inspected and certified by the

competent authority. Hence, no question of any

violation arises.

With reference to the facts and circumstances
mentioned in para 10 of the application, it is
submitted that the respondent no. 13 fairly admitted
that on account of no specific condition was imposed
by the respondent no. 9 in the Commencement
Certificates issued from time to time as well as
issuance of Completion Certificates from time to time,
there was no intentional violation of Environment
Impact Assessment Notification. It was border line
case, where subsequently FSI was increased or where
non FSI was added by amendment to the Environment
Impact Assessment (EIA) Notification. This was also on
account of market conditions, further development in

the area as well as the division of plot ctc. It is also

21
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submitted that the total BUA was in respect of M/s.
Pristine Prism and Pristine Royal, which where develop
together having there BUA, for which EC was required.
However, as stated above the FSI of M/s. Pristine
Privilege was less than 20000 Sq. Mtrs., for which no
Environment Clarence and Consent was required. The
committee appointed by this Hon’ble Tribunal also

given specific report in the behalf. Therefore, the total

BUA cannot be 65401 Sq,Mtrs.

With reference to para 11 of the application, the

submissions of the respondent no. 13 are as under.

With regard to sub clauses a, b, cand d of para 11, it
is submitted that since the projects of the respondent
no. 13 have already‘ been completed and the
possessions have been handed over by conveyance to
the respective societies, the respondent no. 13 cannot
apply retrospectively for consent to establish and
consent to operate on account of not having any
ownership with it. However, the respondent no. 13
fairly admit that it has not obtained consent to
establish and consent to operate under the provisions
of the Water and Air Acts at the time of when it

established the projects and when its started it

22
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operation and handed over the possession as per

conveyance to the societies. It is ready to comply with

whatever legally can be complied with.

However, the respondent no. 13 has complied with the
solid waste management conditions imposed in the
commencement certificates and also provided
necessary solid waste management as stated above.
Thereafter only completion certificates have been

issued by the respondent no. 9.

10) With reference to para 12 of the application the

submissions are as under-

(@) The applicant has referred a number of propoéal case
nos. recorded as ADH/0357/05 and ADH/0046/11 in
the Pune Municipal Corporation against the owners,
which are nothing to do with the present completion of

projects by the respondent no. 13 being internal

\comphances These are various permissions given by
)the respondent no. 9 from time to time. Now since
. éh/ completion certificates have already been issued by the
respondent no. 9 and the possessions of the societies

have already been handed over to the respective

23
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societies as per conveyance, those references have no

meaning at all.

With reference to sub clauses the ¢, d and e of para 12,
it is incorrect to say that the tactic adopted by the
Project Proponent to over cum the requirement of
Environment Clearance and Consents. In fact, as
stated above, the above projects are under taken as per
availability of funds, market conditions and sanctions
obtained from the respondent no. 9 from time to time.
Only the projects covered under M/s. Pristine Prism
and M/s. Pristine Royal being under taken together
were having more than 20000 sq.mtrs. and therefore
require to obtain prior Environment Clearance and
Consents. The project of M/s. Pristine Privilege was
less than 20000 Sq.Mtrs. and does not require to

obtain prior Environment Clearance and Consents.

With regard to sub ciauées e, f and g it is submitted
that the ground water was not extracted and whatever
effluent was discharged, was done after due treatment
and no polluted water was discharged into Sever Line
of Pune Municipal Corporation. The DG sets are
already manufactured with the compliance norms for

emissions and therefore no air pollution caused. In

24
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fact, DG sets are stand by in case of load sheading and

therefore no pollution caused. The Project Proponent

already tried to comply with Pollution Control Laws.

With refence to sub clauses h, i, j and k of para 12 of
the application, it is true that on account of changing
market conditions, the development of the said area
with DP roads and also the change of circumstances,
the respondent no. 13 has to obtain 11 revisions and
last revision has been obtained on 02/01/2018.
another plot for which, sanction is obtained vide
ADH/0046/11. However, it is made clear that though
M/s. Pristine Prism and M/s. Pristine Royal being joint
projects and it required to obtain prior Environment
Clarence having more than 20000 Sq. Mtrs. BUA, but
for M/s. Pristine Privilege, which is separate project
having less than 20000 Sq.Mtrs. area of BUA, it does
not require to obtain prior Environment Clearance and
Consents. But nowhere, the respondent no. 9 till
completion of the projects and issuance of completion
certificates as well as transfer of the premises to
various societies have imposed condition about
obtaining prior environment clearance. The condition

for obtaining Environment Clearance has becen

25
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communicated only after ‘transfer of completed

projects to the societies.

It is therefore submitted that the above projects have
been undertaken as per market conditions, financial

conditions and necessary development of DP in that

area from time to time.

11) With reference to para 13 in respect of contentions
regarding scam on account of area statement made by

the applicants, the following are the submission —

(@) The respondent no. 13 will rely upon true and correct

position of building C1 and C2 construction and the

area statement about the same.

(b) The claim regarding permissible FSI of the project
proponent is correct and the project proponent will rely

upon factual position thereof.

(c) Itisincorrect to say that the project proponent has not

provided mandatory 15% amenity space and 10% open

¥

sy
A R Sy

e
|

7 /{E}\ space under the DC Rules of Pune Municipal
3 \éi;\__\\ P

-
<
4 ey

o g8 .
& f‘z Corporation.
S
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It is incorrect to say that the project proponent has not

provided widening area of 1270 Sqg.Mtrs. and not

handed over to Pune Municipal Corporation.

() Project proponent has provided necessary green belt

and then only completion certificates have been

issued.

()  Regarding total BUA on the plot at survey no. 6/2 and
7 as well as 6/3, 6/5 at f, g and BUA shown at h, the

respondent no. 13 will rely upon true and correct

position thereof.

(g) With reference to the contentions raised in sub clauses
1, j and k of para 13, the Committee appointed by this
Hon’ble Tribunal has already examined the part of the
projects, which required prior Environment Clearance
and submitted its report before this Hon’ble Tribunal.

The respondent no. 13 will rely upon true and correct

position thereof.

12) With reference to the contentions raised about the

A A 3
0,59 %;l#asements are constructed as per sanctioned plans
4.5
/
r’, * &A}é‘ﬂ/

#and the project proponent has not so far extracted

!
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ground water. The contentions raised in sub clauses

d, e, and f, the respondent no. 13 will rely upon truc

and correct position.

With reference to para 15 of the application with regard
to installation of Rain Water Harvesting System, it is
submitted that the Rain Water Harvesting System is
already provided. The necessary documentary
evidence to that effect already submitted to the Pune

Municipal Corporation and also enclosed in this

affidavit.

14) With regard to the contentions raised about soil
preservation and testing in para 16, the respondent no.

13 will rely upon true and correct position thereof.

15) With reference to use of huge quantity of fresh water

consumption, generation of solid waste and waste

,_,mﬂaq '? water as well as treatment thereof as mentioned in
Jm\

*3”":\

/7 f"é.rs ‘*fff‘ \
" {’ %%ij;’ ,,,,2%’07 \para 17 of the application, the respondent no. 13

Would like to rely upon true and correct position

thereof.

16) With reference to illegal installations and operations of
DG sets, in para 18 of the application, the respondent

no. 13 will rely upon the correct position thercct.
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Necessary permission has been obtained from the

competent authority and DG sets conform to the

standards prescribed for the same.

With reference to para 19, the contentions about
energy conservation, solar system it is denied that no
energy or solar system have been provided. The

respondent no. 13 has already given in earlier
paragraph the details of solar systems and energy

conservation.

With reference to para 20 about 10% recreational open
space, the respondent no. 13 will rely upon true and

correct position thereof.

With reference to para 21 about damage to
Environment and Ecology, the respondent no. 13 will

rely upon true and correct position thereof.

With reference to para 22 of the application, it is

submitted as under —

It is denied that the respondent no. 13 has any unholy

nexus with the City Engineer of the respondent no. 9,
it is also denied that the blatant violations committed

by them.

29
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2.S 2.

There was confusion about imposition of condition of

prior Environment Clearance with various Municipal
Corporations including .Pune Municipal Corporation.
Therefore, subsequently, MPCB has to issue necessary
circular to all the Municipal Corporation to impose any

such condition in the Commencement Certificates.

c) The project proponent has fairly admitted that on
account of not having any specific condition of prior
Environment Clearance, without any intention, the
project proponent has undertaken the constructions
as per the Commencement Certificates and alter
completion thereof, completion certificates have been
issued on account of compliance of all conditions
stipulated in the Commencement Certificates. At that

time, no condition of Consent to Establish was

Lot SRR,
sty e,

[l 5

imposed with prior Environment Clearance. Hence

unintentionally, Consent to Establish was not

1/ obtained.

The project proponent has provided necessary
marginal space, amenity space, 10% open space and
provided information as per site. Hence it incorrect to

say that false information was given and 1o
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plantations at site, the development is as per DC Rules

only.

project proponent has already installed STP as stated
above and also handed over DP road and then only
Completion Certificate has been granted there was no
illegally tree cutting or any illegal act except obtaining
of Environment Clearance, Consent to Establish and

Consent to Operate.

21) With reference to para 23 of the application, the
respondent no. 13 has already applied for grant of

Environment Clearance and ready to do necessary

restoration and restitution of Environment and

Ecology as may be directed by the respondent no. 1, 3,

4 and 5 respectively. The construction is already

completed as per the Commencement Certificates and

therefore completion certificates are also issued and

"Jig\“\\x then possession of the completed constructions given

i ,w«f”’“’“*!y ¢ \::{‘- F ot i .
Yoy \ff(“«;. to the societies. Hence, there is no necessity to

2 )\ demolish any construction or stop it as it is done as

ﬁfmf/ per sanctioned plans. The other contents pertain to

S other Government Department; hence 1 am advised no

to deal with same.
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With reference to para 24 of the application, it is

‘ - submitted that the SEIAA, Maharashtra with reference

to the complaint of the applicant dated 06/08/2019,
had issued proposed directions dated 29/08/2019 to
the respondent no. 13 after completion of the total
construction as per thé commencement certificates
and Completion Certificates issued by the respondent
no. 9 and handing over of the possession thereof to the
societies, which are now owners of the project, which
are not made necessary respondents 1in this
application.  The respondent no. 13 has made
necessary application for grant of ex-post facto
Environment Clearance under the EIA (Violation)
Notification, 2017 dated 14/03/2017. The respondent
no. 13 already fairly admitted that without any
intention to do violation, the construction was under
taken and completed as per the completion
certificates, in which no prior condition of
Environment Clearance was imposed and alter
compliance of all conditions, completions certificates

oo,
e,
\.:

Nare also issued and therefore the societies have becen
Y,
WY
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Though SEAC-III has consider proposal in the
96t meeting, it is denied that the project proponent
remained willfully absent. In fact, the SEAC - III and
SEIAA are unable to take the proposal for appraisal of
violation, as per information on account of submission
thereof after 6 months’ time prescribed in the LEIA
(Violation) Notification, 2017. The respondent no. 13
as already submitted its replies and representations to
the proposed directions on 11/11/2019 and
27/10/2020 respectively. The copies of both the
replies are enclosed and marked as an Annexure - “N-
1 and N-2” respectively. Besides that, the respondent
no. 13 also approached Secretory, MoEF, and CC, Gcl
vide letter dated 26/10/2020. A copy of said
representation dated 26/10/2020 is enclosed and

marked as an Annexure - “0O”

With reference to para 25, 26 and 27 of the application,
it is submitted that the contents thereof pertain to

other respondents. Hence, I am advised not to deal

with same.

With reference to para 28 of the application, it is

submitted that the application is bared by limitation

"g on account of it is not filed within 6 months period.

33
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Further, before grant or refusal of Environment

Clearance, the applicant has no locus standing to file

present application. It is submitted that while
completion of construction, all conditions imposed in
the Commencement Certificates have been completed
and compliance and therefore completion certificates
have been granted. Now the premises are handed over
by conveyance to the societies and no more contro! or
ownership of the respondent no. 13 remains on the
said constructions. Even them, if SEIAA with the
approval of MoEF and CC, Gol, is ready to deposit
whatever cost is imposed for not obtaining prior
Environment Clearance. Similarly as per as grant of
Consent to Establish and Operate, after necessary
legal orders as to whether it can be retrospectively
obtained, the respondent no. 13 is ready to comply
with it. The respondent no. 13 is ready to comply with
whatever additional environmental conditions imposed
subject to specific permissions of the societies to whom
completed premises are handed over or to deposit the

amount of expenditure to be incurred on such

kan be directed to comply with. The respondent nno. 13
f
;
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Ol will rely upon true and correct possession of locus

y standi.

25) With reference to para 29 of the application it is
submitted that the filing of applications after the
limitation period itself makes the application not
tenable and therefore liable to be dismissed on face of
record. Even then, the respondent no. 13 is duty
bound to abide by all legal provisions and direction
issued by the this hon’ble tribunal. The respondent no.
13 has already replied to all the points raised by the
applicant, which are repetitive in para 29 and 30 of the
application. Hence no separate reply is necessary. The
respondent no. 13 will rely upon true and correct

possession thereof.

26) With reference to para 31 of the application, it is
submitted that due to procedure has been laid down
under the EIA (Violation) Notification, 2017, which can

be very well be followed to decide violation case.

B
3

\?\\Hence, there is no necessity to again asking for further

jal thereof. In fact, the application was filed alter
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With reference to para 32 of the application about prior

clauses, since the construction has already been
completed and completion certificates have been
issued, on the basis of which, conveyance deeds
executed with the societies and the societies are in
possession of the premises as owners. Hence no order
for demolition can be passed for the construction done
as per Commencement Certificates. The respondent
no. 13 fairly admitted that unintentionally on account
of no conditions for prior Environment Clearance was
imposed, the construction with environmental
infrastructure of STP, Solid Waste Management, Solar
Systems, Green Belt, etc. have been completed and to
the extent possible, environmental compliance done.
Even then, as per notice, application for Environment
Clearance is made and the respondent no. 13 is ready

to follow directions about C to E and C to O provided

the societies are ready to apply for the same. The

(‘ 4 ?spondent no. 13 is ready to comply with whatever
R /y ; der are issued by SEIAA & therefore the matter may
: ?’;kmdly be decided to be assessed by SEIAA as per the

prescribed norms. The respondent no. 13 is duty
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bound to comply with order passed by this Hon’ble

Tribunal.

Dated this 10th Day of November 2020 at Pune.

Identified by/ Affiant

Y

_~Advocate for the
Respondent No. 13

Authorized Signatory

VERIFICATION

[, Harishchandra Mariba Suryawanshi, Age - 46 years,
Occupation — Service, state that the contents of para 1 to 27
of my affidavit are true and correct to the best of knowledge

and documents enclosed there to are Photo Copies of my

office record.

A . .
- Dated this 12t November, 2020 at Pune. =
W e 4
Y IV

\ 0 o
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Authorised Signatory

NOTARIAL
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Before The National Green Tribunal
- Principal Bench, New Delhi
(Through Video Conferencing)
Original Application No. 34/2020 (WZ)

(1. A. No. 40/2020)

Tanaji Balasaheb Gambhire .... Applicant(s)
Versus
Union of India & Or Respondents(s)
S.No. | Particulars of Documents Page Nos. i
From- To
1 Main Affidavit of R. No. 13 1 to

2 Annexure A Joint Committee Report

of MPCB and SEIAA dated

20/08/2020

3 Annexure B - Society Registration

Certificates
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Annexure C- Commencement

Certificates

5 Annexure D- Completion
Certificates

6 Annexure E- Reply to the MPCB
Directions dated 25/08/2020

7 Annexure F- Solar Certificate

8 Annexure G- Rain Water
Harvesting Certificate

9 Annexure H- Garden NOC

10 Annexure I- Swimming Tank
Permission dated 06/02/2010

11 Annexure J- DG Permission dated
17/12/2009

12 Annexure K-STP Documents

dated 06/11/2009
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Annexure L-OWC NOC dated

06/10/2009

14 Annexure M- Fire NOCs

15 Annexure N- Environment
Department Replies dated
11/11/2019 and 27/10/2020

16 Annexure O-MoEF and CC, G o

I dated 26/10/2020

Dated-12/11/2020 . o
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QM SO EVER IT MAY CONCERN

We are:wofkiﬁ  as Architects for the scheme at S. No. 6/5. CTS No. 2560 (Pt.),
Villagé; A Iv:if'-kaun_e knbwn as "PRISTINE PRIVILEGE". Said scheme is
e by "PADMAVATI ASSOCIATES'" having their office at
‘al‘lery, East Street, Camp, Pune - 411 001.

being deve
100, East Stre
Revised Bulldmg plans for the said scheme are approved by Pune Municipal
Corporation v1de C. C. No. 1005/12, dated 25/06/2012. Occupancy Certificate for

the said bulldmg is obtained from the Pune Municipal Corporation vide
OCC/0193/14, Dated : 15/05/2014.

The detailsof’l?lvo_t‘Area, F.S.I. & NON FSI etc. is as below:

JAGADISH P DESHPANCE

No. | _ Particulars - Area in Sq.mtrs
1. |AreaofPlot 3800.00
2. | Built-up area N 2777.96
3. | NonFSI 2195.78
4. | Total FSI & Non FSI 4973.74

That the above information is true and corréct to the best of my knowledge.

Qlt’r/i L
(Jagadish B:siﬂn (lL)

t

s f
Date :25/10/2019 - “3
Place : Pune e

PUNE OFF. : A- 1.SUCCESS CHAMBERS 1232 APTE ROAD PUNEs

"“ '%%531141 25632182 FAX : 020- 25532325 E-mat! : jagadish_desnoande@rediffmai.coi:
Merrramapeas 5P
MUMBAI OFF. : UNIT NO. 4, SHRINIWAS BLDG., 2nd'FLR,, PLOT NO 18, LANE NO. 4, SHIVAJI PARK, DADAR (W) MUMBA! - 400 028. & 022 - 244735587 / 24473824
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TAVATI ASSOCIATES" living grcis
r t_:;L,C:fx‘xll‘p., Puné - 411 001,

the said bui]‘dii’un"g.v
BCOM3S Dated + 1
16/01/2010 For
0CCIO453/15 -

vlrmn lhc Pune Mumupll Curpor'llmn vide
'd'mg Al B3I, 133, lll’l)l’//nml/lﬁ" Dated
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PUNE.

ORIGINAL APPLICATION No. 34/2020

Date of Site visit: 20.08.2020

Address: Project developed by M/s. Padmavati associates as M/s.
Pristine Prism & Pristine Royal, Su. No. 6/2, 7 and M/s.

Pristine Privilage S. No. 8/5, CTS. No. 2560(pt), Village
Aundh, Pune.

THE REPORT ON THE “POINTS TO BE EXAMINED”

The visit to the site is carried out by Dr. Y. B. Sontakke, Joint Director (WPC) MPCB
Sion Mumbai, Dr. Mukund S. Athavale Member of SEIAA Maharashtra, Dr. J. B.
Sangewar, Regional Officer, MPC Board, Pune, Mr. Pratap Jagtap Sub regional officer
MPC Pune-l, Mr. Sudhir Kadam, Executive Engineer, and Mr. Dattatraya Takle, Sub-
Engineer, both from Building Permission Department, Pune Municipal Corporation
[PMC], Pune. The Project Proponent [PP] M/s. Padmavati associates has developed
two projects as Pristine Prism & Pristine Royal on Survey No. 6/2, 7 and M/s. Pristine
Privilage on Survey No. 8/5, CTS. No. 2560(pt), Village Aundh, Pune. The committee
has scrutinized various documents made available to it by the PP and observed the
buildings and the project premises from the view point of the concerns raised by the
appellant. The followings are the important particulars:

1. Projects and their lands

Pristine Royal & Pristine Prism are two different projects by name but are constructed
on the same piece of land bearing Survey No. 6/2, 7,0f Village Aundh, Pune, whereas
Pristine Previlage is a different project developed on Survey No. 6/5, CTS. No. 2560

(pt) of Village Aundh, Pune as per letter by Building Permission Department, PMC,
Pune dated 20.08.2020. —

As such, Pristine Prism & Pristine Royal toghter and PristiréPriy
and distinct projects constructed on different lands, :
extracts] situated adjacent to each other. /

-are two separate
ve'different 7/12
" ., W,
\,\{ Y,

|

2. Approvals

2.1: Pristine Prism & Pristine Royal

Total Plot area: 24250 Sq.M.

dated 18/03/2006 (New Sanction), CC/2554/17, dtd.03/01/2018 (last version) and
Total Occupancy Certificate No. OCC/0435/15 dated 13/07/2015.

(Ref: letter by Building Construction Department PMC dated. 20/08/2020 & Architect’s
Certificate dated 17.08.2020)

Pristine Prism [5 buildings] : Building configurations:
Building No. A1 — Parking+13 Floors
Building No. A2 — Parking+15 Floors
Building No. B1 — Parking+12 Floors
Building No. B2 — Parking+15 Floors
Building No. B3 — Parking+12 Floors
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Pristine Royal [2 buildings] Building configurations:
Building No. C1 - Parking+10 Floors
Building No. C2 - Parking+10 Floors

Total built-up area [TBA] of both projects: 55862.25 Sqa.M. \
Environmental Clearance [ECY: No prior EC; PP is seeking the post- fac
Consent to Establish & Consent to Operate are not obtained in the absence 0

2.2: Pristine Privilage

Total Plot area of the said project is 3800 Sq.M.

The project is approved by PMC vide commencement certificate No. CC/1005/2012
dtd. 25/06/2012 (last version) and Total Occupancy Certificate No. OCC/0193/14 dtd.

17105/2014. (Ref: letter by Building Construction Department PMC dated. 20/08/2020
& Architect’s Certificate dated 25.10.2019).

Pristine Privilage [2 buildings]: Building_configurations:

Building No. A1 — Parking+05 Floor,
Building No. B1 — Parking+05 Floor.

Total built-up area [TBA] of this project: 4973.74 Sq.M.
Environmental Clearance [EC]: Asthe TBA is less than 20000 Sgq.M. no EC is required.

3. Point wise observations:-

['Sr. No. | Point examined | Observations \
1 The project proponent has not | As per the aforementioned particular
complied with environmental | no.2.1, it is clear that the Project

norms by non-obtaining of | Proponent has carried out construction
mandatory prior | activity for TBA-55862.25 SQM for project
Environmental Clearance, | Pristine Prism & Pristine Royal without
Consent to Establish, | taking prior Environmental Clearance and
Consent to Operate. has also not obtained consent to establish
& consent to operate under Water (P &

CP) Act 1974 and Air (P & CP) Act, 1981.

PP has now applied for prior
Environmental Clearance to MoEFCC,
New Delhi on 09.09.2019.

Environment Department, Gov. of
Maharashtra, vide letter dated 29.08.2019
issued proposed directions 10 M/s.
Padmavati Associates u/ls 5 of the
Environmental (P) Act 1986 r. w. EIA
Notification-2006 dated 14.09.2006 and to
the Commissioner, Pune Municipal
Corporation, Pune, on 16.11.2019. In
response to this direction, PMC has
issued notice to PP on 13.12.2019.
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MPC Board has also issued proposed
directions u/s. 33 A of Water (P & CP) Act,
1974, 31 A of Air (P & CP) act, 1981 on
03.03.2020.

As per the aforementioned particular
no.2.2, it is clear that the project Pristine
Prism has TBA- 4973.74 Sq.M and is
below 20,000 Sq.M. Therefore, it neither
attracts prior Environmental Clearance
under EIA Notification 2006, nor consent
to establish, consent to operate under
Water (P & CP) Act 1974 and Air (P & CP)
Act, 1981.

The part of the project is
affected by blue line of Mula
River and Buildings A, B, C1
& C2 are following under blue
flood line of the Mula River.

Both the buildings of Pristine Royal are
within the zone of Blue and Red flood
lines. PMC has informed that the practice
of showing Flood Zone by Blue & Red
lines on the Development plan started in
2017. It appears that Above said project
were completed in 2015 when there was
no practice of depicting the river flood
zone on the building proposal drawings.

PP is extracting Huge quantity
of ground water from three
borewell and not obtained
CGWA permission for ground
water extraction, not made
test of ground water.

No bore wells are observed in premises
during the visit.

PP has not provided Solid
Waste treatment & OWC units
and waste is dumped to PMC
yard.

PP has installed OWC of capacity 130
KG/D in Pristine Prism and 75 KG/D in
Pristine Royal. However, OWC of Pristine
Royal is not in operation.

PP has not provided any
energy conservation system
for energy savings.

In both the projects solar heater system is
provided to all the buildings.

PP has not provided any
rainwater harvesting system.

The committee cannot corroborate the
claim of the provision of the rain water
harvesting system as the said chambers
could not be opened.

PP has not provided 10 %
recreational open on virgin
land

It is the opinion of the PMC that the
recreation open spaces that are found

only on the Podium are as per their
circular.

Not preserved top layer of
fertile soil and no soil test.

All buildings are already constructed,; as
such the committee is unable to offer any
comments on soil preservation.

PP has not made tree
plantation as per the norms.
of required trees.

Many trees are observed in the project
premises and as per the certification of the
Tree Authority PMC dated 18.03.
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EIAA, Maharashtra state.

0 2015, 285 trees are planted. This Yre
. appears to be adequate. AT

10 PP has provided swimming | PP has provided two swimming pod}
tank giving additional burden | Pristine Prism and in Pristine Royal
on the ground water. per the revised plan that is approved on

03.07.2018.

1" PP has installed 6 DG set at | PP has installed 160 KVA DG set in M/s.
project site causing air Pristine Prism and 125 KVA in Pristine
pollution. Royal. _

12 Huge quantity of sewage|PP has installed 160 CMD capacities
water generated, and PP has STP in Pristine Prism; however it is not in
not provided STP. operation and untreated domestic waste

is drained in PMC sewer line.
Pristine Royal has no STP.

13 PP has not provided fire and | PP has obtained final fire NOC from PMC
safety system at site and|on 13.07.2015 and previously on
there is no approach road for | 17.06.2008.
fire engine. The committee has observed that the fire

tender can manoeuvre in the premises so
as to carry out the rescue operation.

14 PP has not provided the|No ramp for inter floor vehicular
ramp slope in the ration of movement is observed in the project
1:10 ; premises.

15 PP has not provided side|As informed by the PMC, PP has
margins, 15 % amenity developed project as per the proposal
space, as per DC rules,. not drawings approved. by them. All open
provided 10 % open space | spaces [front, rear, & side], and the
on virgin land, not provided recreation open spaces on the podium
DP road winding area of|are as per the approvals and thereby in
1270 sgm meters and not | conformity with the DC Rules (1987) and
hand over to PMC, not| their own circular. 15% amenity space is
developed green belt area of | not required as per provisions of DC
3000 sqm as shown in DP Rules (1987) No.13.8.The PP has also
plan. developed the green area between the

river and the D.P. road that passes
through the plot.
i
20MAugust 2020 kund S. Athavale)
Pune Member,

(Water)
' Mumbai.
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Office Of The City Engineer

Building Permission Department
Pune Municipal Corporation
Outward No, :- Zone & / 25|
Date :- 20108 l 2020

To,

Reginal Officer

MPCB Board, Pune,

Jog Center, 3 rd Floor,

Mumbai-Pune Road, Wakadewadi,
Pune - 411003.

Original Application No. 34/2020 (Wz)
(LA. NO. 40/2020)
Tanaji Balasaheb Gambhire
Vs.
Union Of India & Ors.

Site visit Was Conducted on 20 Aug, 2020 by Maharashtra Pollution Control
Board (MPCB) and Building Permission Department, PMC Officials for projects

Pristine Royal and Prism. The observations made during the site inspection are as
follows-

1. Pristine Royal and Prism Two different project names but construct in same

land.
Prism & Pristine Royal

2. Residencial Building project known as Prism & Pristine Royal developed on
land bearing S.No. 6/2 and 7, villege Aundh, Pune.

3. Said Project have been constructed vide commencement certificate number
CC/4407/2005, dated 18/03/2006 (New Sanction), CC/2554/17, dated
03/01/2018 (Last rivision) and Total Occupany certificate No OCC/0435/15,
dated 13/07/2015. The details of built up area as per Latest revised building

plans are as follows-
FSI & NON FSI STATEMENT
WINGS 'DETAILS | TENEMENT | FSI(SQM) | OBSERVATIONAT SITE
WINGS Al P+13 47 4265.04 P+13 CO} \
WINGS A2 P+15 57 5116.89 P+15 COM LETED
WINGS Bl P+12 45 3049.52 P+12 COMPLET
WINGS B2 P+15 57 4767.46 P+15
WINGS B) P2 45 3049.52 P+2COM
WINGS Cl1 P+10 29 3609.81 P+10CQ
o WINGS C2 P+10 2 3482.77 ' |
e [TOTA . 309 2734101 |




- 7240 b@ : . 196

TOTAL FSI 7734101 | | t%
FREE OF FSI AREA ( NON FSI) 15627.36 A
PARKING AREA (1057783 __] Y
TRANSFORMER 34454 | |
CLUB HOUSE+SWIMMING POOL 52584

REFUGE AREA 817.58

SECURITY CABINFTOILET+GARBAGE CHUTE _| 30.17

OHT+UGT+STP+OWS 59792 |

GRAND TOTAL [ 5586225 |

4. Required Open Space Left on Podium as per PMC Circular copy attached
here with.

5. High Flood Level/ Blue Line-Red line Shwon on Development Plan in 2017
Above said Project Completed in 2015 so that Blue Line-Red line are not
shown on said Project Plans.

6. Green Belt Area in the said project are Developed By landscaping and it is
opened.

7. In the said Project STP for only Building Al,A2, B1,B2 & B3.

8. a. 15 %Amenity Space is not required as per provision of D.C. Rule(1987)

No. 13.8.
b. Required 10 %open space provided on podium as shown on plan as per
earlier regulations.

9. PP has D.P. road handed over to PMC.

10. PP has developed landscape in green belt area.

11. Side margine is provided as per D.C. Rule.

Pristine Previllage

12. Residencial Building project known as Pristine Previllage developed on land
bearing S.No. 6/5, CTS No.2560

13. Said Project have been constructed vide commencement certificate number
CC/1005/12, dated 25/06/2012 (Last rivision) and Total Occupany certificate
No OCC/0193/14, dated  17/05/2014. The details of built up area as per
Latest revised building plans are as follows-

F.S.I & Non FSI Statement -Aundh Sr.No. 6/5
SR.No. Particulars Area in Sq. M.
1 Area of Plot '
. _ 380000
__2 [ Builtup Area : 277100
3 | NonFSt_ , 219578
4 | Total FSI & Non FSI 4973.74
s
BExecutive Engineer

PI@?L‘-'Municipal Corporation.
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JAGADISH P DESHPANDE
arghec

TO WHOM SO EVER IT MAY CONCERN

- We are working as Architects for the scheme at S. No. 6/5. CTS No. 2560 (Pt.),
Village: Aundh, Pune known as "PRISTINE PRIVILEGE". Said scheme is
being developed by "PADMAVATI ASSOCIATES" having their office at
100, East Street Gallery, East Street, Camp, Pune - 411 001.

Revised Building plans for she said scheme are approved by Pune Municipal
Corporation vide C. C. No. 1005/12, dated 25/06/2012. Occupancy Certificate for
the said building is obtained from the Pune Municipal Corporation vide

OCC/0193/14, Dated : 15/05/2014.

The details o7 Plot Area, F.S.I. & NON FSl etc. is as below:

No. Particulars Area in Sqg.mtrs
1. | Areaof Plot f 3800.00
2. | Built-up area 2777.96
3. | NonFSI 2195.78
B 4. Total FSI & Non FSI J 4975.74

That the above information is true and correct to the best of myv knowledge.

Date :25/10/2019 (Jagadish Deshp nde)
Place : Pune

PUNE OFF. ; A-1,SUCCESS CHAMBERS 1232, APTE ROAD, PUNE - 211 004, ® : 020 - 25531141, 25532182 FAX : 020~ 25532323 £-mal | jagacs” _SeshorosEreorTal. oo
MUMBAI OFF. : UNIT NO. 4, 'SHRINIWAS' BLDG.. 2nd FLR.. PLOT NO. 18, LANE NC. 4 SHIVAJI PARK. DADAR (W) MUMBY: - 200 023 ® 222 - 28473557 ZaLTIEZL
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Acknowlodgoment 8lip for EC application 207

This I3 1o acknowledgo that the proposal has baon succasasfully uploaded on the
portal of (he Minislry. Tho proposal shall be oxaminod In the Minlstry to onsuro that
rogulred Information has boen submittad. An emall will ba sent gooking additional

Information , If any, within 20 working days. Onca vorlfiad, an accoplance lottor shall
bo Issuad to tho propjuct propenent

Following should bo montionad In further corrogpondonco

1. Proposal No. - SIA/MH/MISI117270/2018
2. Category of the Proposal Iréf};azstruclure and Miscollanaous Projocts +

3, Name of tho proposal
4. Date of Rocolpt of Proposal : 09 Sep 2019
5. Name of tho Projact proponant along with contact dotalls

a) Name of tha proponent - PADMAVATI ASSQCIATES
b) State : Maharashtra

c) District . Pune

d) Pincodo © 411007

o

-

oo
ameine
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Deccanzsymkhana Pune-411004
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GOVERNMENT OF MAHARASHTRA
No.Comp-2019/CR2FSEIAA
. Environment Department,
217(Annex), Mantralaya,
Mumbal-400.032
Date2q/08/2019
To, ‘
‘W/s. Padimavati Associates
Prigti Office No. 501/502,

se, 5" oot Plot No.-117A,
ad; Apex Colony,

-’$ub]sq;:if;s;ﬁprqp¢md «Dlrecﬁonxs\ufs; 5 of the Environmental (P) Act, 1986 r.w. EIA Notification-2006

:tated 14.9,.2008

Refdrence: « Gomplaint! Notice of Mr. Tanaji Balasaheb Gambhire through Advocate Nitin Lonkar

-dated 05.08.2019 and Email from Complainant Dated-07. 08. 2019

WHEREAS, it was obligatory onyour-part to obtain prior Environment Clearance” from the

Competent -Authority, as per ‘the EIA ‘Notification dated 14.9.2008, before starting -any building
construction activity.

AND WHEREAS, we-are In receipt of above referred, wherein following issues are raised by

the complaimants in respect of your building cons&ﬂcﬁon project “Pristine Royale” situated at Survey
No: 82, 813 & 7.of Village-Aundh, Watuka«Haveln District-Pung,

"
b}
)
d)
e)
9

»

k)

PP has misleaded on account of two différent projects comprising of 8 buildings, 405 flats
and total BUA of 65401 Sq. Mtrs...

BUA of project was more than 65401 Sq. Mtrs. but PP did not applied for Envionment
clearance from SEIAA. and also not applied for consents from MPCB

BUA. of project was rmore than 20000 Sq. Mus. but PP did not applied for Environment
clearance and consents. .

PP has not obtained any prior Enviranment Clearance from. SEIAA or MoEF.

PP has not obtained any pricr Consent to Establish from MPCB.

That the part of the project is affected by biue line of Mula River and buildings A, B, C1 & C2
are following under blue fiood line of the Mula River.

That the PP has:completed part project in mid of 2012 & 2018, but did not applied- for
consent to operate and put the project under enjoyment without:Consent 1o Operate.

PP carrled out construction activity without Environment impact Assessment.

PP is extracted-huge quan'ti't'y{ of ground water.from three - bore wells for construction of
project as well as domestic use of occupied project.

PP i3 liegally extracﬂng Giound water without any permissioh from competitive auihority for
operational purpose. ~_

PP has riot made any test for ground watet contamination and quality of water- and there is
serious ground water contamination.:




m)
n}
o)
P)
r)
t)

u)

v)

W)

x)

y)
2)
aa)
bb)
cc)

dd)

ee)

-

PP has not provided any.solid waste management system and waste generated is.dumped
to PMC waste yard creating burden on public systems and sofid waste & generating various
greenhouse gasés and there is no sclentlfic disposal of the solid waste-generated from
project.

PP has ‘not provided any enargy conservation system for.energy saving ﬁkc solar system
PP-hag not provided any rain water harvesting. system for.ground water: racharge

‘PP has not provided 10% recreational open space on virgin fand and apen spaoe is provided

on the: stift of the byiiding which is mtally ilegal in respect of the environmental measures.

PP has nof preserved top layer of fertile soli and there is g soil test for contamination,

PP has:not made tree plantation as per the norms.

PP has provided swimming tank giving additional burden on the. ground water.

PP has installed 6 DG ses at project site and’ operauon of DG setis causing alr poltuhon
Huge quantrty of sewage water Is generated and there is no scientific- traatment of sewage
water 35 PP has not Installed,

PP is creating huge burden on the environment due 10 day to-day waste generation by
consumption of natural resources and-it is ‘causing huge burden on the public faciliies and
services on‘account of environment damage,

That the PP has committed the ilegal activities. and given. rise: to the- violation of
environmental proteduon enactments and further caused degradation of environment -&
ecology intentionally. ,

PP has not complied the conditons of commencement -certificate mandating prior

‘environment clearance and consents from the MPCB,

PP has not complied the conditions of commencament certificate related with the installation
of environment infrastructure ta avoid the degradation.

PR has made illegal tree.cutting. .

“There:ls.no approach road for fire engine.

PP has not provided the ramp slope in the ratio of 1:10

-PP-has not provided site margin as per the-DC Rules

That the PP:has not provitled mandatory: 15% amenlty spacs under DC Rules of PMC. Also
PP has not provided 10% Open spaca on virgin dand.

PP has not provided DP Road winding area of 1270 Sq. Mirs, ahd also not handed over to
the PMC.

That the »PF’"has:ng;_developg& the Green Beit area of 3000 Sq. Mirs. as shown in the

' Developm&nt Plan of PMC,

PP has not provided fire and safety system at site.

PP in connivance with PMC:officer has violated the: provisions of Environment. enactmant
and PMC cfficers are also. equally responsible.

PP:has viq;atg_d the principle of sustainable:development by not installing pollution ‘control
davices.

‘PP has caused traffic congestion in the area due to this project and cause-to air pollution on

account of emission from the vehicles.
PP has not made any environment management plan



kk) PP has caused substantial damage to ‘environment and ecology more than Rs. ‘350 Cror:;,g,

which shall be racovered from PP. o ({:\’

) PP is unapologetic and PP has adopted careless and mckiess
» environment protection:

mm) Thus it fs mandatory to stop the project construction permanently ill the compt&nq

mchﬁcaﬂon of the abave Iiegal act and removal of the defects from'the construction;

AN(J WH&REAS a8 per the. Complamt 1 Notice sbave referred you have not. f’

a*

(Pmte ’on) Act-1986 along with Water (Prevenﬂon and Pol!uhon Control) Act-1971 and Air
(Prevenﬁon"and Pollution Control) Act-1984. .

NOW THEREFQRE, in view of the above non-tompliances, you are ‘hereby directed to show
‘cause:ay under: «

a) Why your: buﬁdmg construction activity shall not be stopped forthwith for the violation of
Environment -Impact - Assessment Notification dated 14.09.2008, issued by the minisiry of
Envifonment & Forest, Govemment of India, for not ‘obtaining-prier Envirorimental Clearance
trom the Competent Authority / Govemment of Maharashtra? '

b) Why futher legal action shall not be iniiated “against you under the pmvislons of the:
Environment (Protection) Act, 1986 and Rules made there under?

Take notice that; you are heraby diracied to stibmit your reply withiiv a period of 15 days. from

the receipt of this Proposed Directions, after reoenpt of your reply, you may call for personal hearing 8o

a8 1o take appropriate decision in the matter, failing which, this office has no option than 1o initiated

Jegal-action agdinst you including stoppage of your construction activity, which plerBed be noted.

envircnment Depattment &
Member Secretary- SEIAA Maharashtra

Copy to:.
Commissioner, Pune Municipal Corporation, Shivajinagar, Pune-411.005

‘You ara the sanctioning authority of the aforesaid project therefore you are hereby requested to
take: appropriate’ actions against project proponent’ and also to submit the documents related to
Project.
Enclosed: Copy of Complaint / Notice of Mr. Tanaji Balasaheb Gambhire through Advocate Nitin

Lonkar dated 05.08,2019 is attached herewith
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No. COVMZOWICR- 20/SEIAA

Environment Department
217 (Annex), Mantralaya,
Mumbal- 400032,
November 18, 2019
To,
To, A
The Commissioner,
Municipal Ct:mmissionef Office,
Pune ,
mm soposed Directions dated 29:08.2019 issued-under Section & of the
B!I-. Env!mnmem (P) Act, 1986 r.w. EIA Notification dated 14. 09.2008.

1) Complaint Notice of Mr, Tanaji Balasaheb Gambhire through Advocate Nitin
Lonkar dated 06.08.2019.

2) Directions u/s 5 of tha Enviconment (P) Act, 1986 rw. EIA Notfication dated

14’ nsm rsauad to you vide. zeuer dated 29.8.2019.

4) Personal hearing conducted in the chamber of the Secmary, Environment
Department on 11.11.2018.

Wa refer to"tha Show Cause notice/proposed directions at reference (2) dated 11.11.2018
issued to the project proponent — M/s Padmavati Associates under section 5 of the
Environment (P) Act 1988 rw. EIA Notification did. 14.09.2008 whereby and whers
under the project proponent was asked to show cause as to why its building construction
activity in respect ts project “Pristine Royale® situated at Survey no'%!z,,ga &7 of
Village Aundh, Teh. Haveli, Dist. Pune should not be stopped forthwith for the viclation
of EIA Notification dated 14.09.2008, and why further legal action should net be initiated
against the project proponent under the provisions of Environment (P) Act 1888 and

~ Rules made thereunder.

We also refer to the "repras,entation made by M/s Padmavati Associates under reference
(3) above and slso the personal hearing conducted In the chamber of the Secretary,
Environment Department on 11.11.2019 in connection with our said show cause natice
dated 29.8.20189.

After going through the contents of complaint raised by Adv. Nitin Lonkar, on behalf of his
client, Mr. Tanaji Balasaheb Gambhire, under Notice { Complaint dated 6/8/2018, for the
subject project identified as *Pristine Royale”, situated at City Survey no. 8/2, 6/3, & 7 of
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il

iage Aundh, Taluka- Havel, District Pune tis offics a3 issued a Proposed direction
notice to project proponant / pmmtef Padmavati Associates and sought the ctariﬁcaﬂon Y
s 168U ; Accordingly the project proponent submitted, }

i submissions on 171172019, along with papers of evidence. The.proied\s\% ‘
it i his reply has denied the contentions raised by the complainantand

requestedito withdraw the show cause notice and o dismiss the compaint.

After going through the objections raised by the complainant, the reply of the project
proponent and the papers on record bafore me, it revesls that, the total sanctioned BUA

9 sq. mirs. and the actual total construction BUA is 65623.67 (N REPLY TO
NOTIGE )sq. mirs. The project proponent falled to submit the application within the time
period 88 per the Notification 804(A) issued vide Gazstte of India did. 14/3/2017. They
have constructed and completed the orojec/buiidings without obtaining Environmental
Cleararice, Hence, it's cleer cut violation of EP Act and DC Rules of PMC. Therefare,
fagal action shall be taken against the project proponent.

You are hereby directed o take strict legal action egainst the project proponent-
admavath / ‘ s of the Environment (P) Act, 1986 r.w. EIA -

( s
Principal Secretary
Environment Department

-

' CGito: 1) Member Secretary, Maharashira Pollution Control Board, Mumbai?ﬁé&eby

directed to take legal action as per section 5 of the EP Act r/w EIA Nofification
dtd.14.8.2006.

2) Ws Padmavati Associates,
Pristine Propetties, Office No.501/502,
Fortune Houe, 5% Floor, Plot No 117A,
Prabhat Road, Apex Colony,

Deccan Gymkhana, Pune-411004.
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MAHARA$HTRA POLLUTION CONTROL BOARD
| REGIC)NAL.FFICE PUNE

Phone No. (020) 25_“1 ;_’1694

= Wakdewadi e |
" old Puna-Mumbai Road
Pune 411003 '

Sub: Proposed Directions under section 33 A of Water (Prevention &
’ Control of Pollution) Act, 1974, 31 A of Air (Prevention & Control of
Pollutzon) Act, 1981 & Hazardous Waste M & TM) Rules§ 2008.

Raf 1) Board Wammg Notice issued vide no.191 12013 FTS 0061

2) Visit of Board Officials dtd. 23/10/2019

3) Proposal submitted by SRO P-I vide no. MPCB-LEGAL_ACTIONS-
16121 9030,,011. 17;1'2.20_19

' j'bi:"'WHEREAS your mdustry is located in the “Pollutaon Prevention Area under the
‘Water Act 1974, under the Air Act 1981 and Hazardous Waste (Management and
*‘handlmg) Rutas, 1989 followed by further amendments made therein from time to time.

| s (A H & TM) Rules 2016 And it is obhgatory on your part to provxde
N polfuﬁon _cantrol systems as it warranted and to operate and maintain the same
" contnnuously and effectively so as to achieve the standards prescribed in the consent.

; AND WHEREAS, the off icer of the Board has visited your mdustry on 23 10.2019
and reported fhat:

13} You have: ccnstruct;ed and’ completed construction of resxdentxal project
w:.thout; obtaining consent to establish & operate from MPCB Board.

2) You have not yet obt:_,amed NOC from Central Ground Water Department..

-8y You havenot: prcmded full-fledged sewage treatment plant to.
- treat. domestic; Operation and maintenance of STP:is poor
4) You are not recychng treated effluent ant it was being discharged to PMC
‘sewer line,
5) During visit Operation and maintenance of OWC is very poor:
6) You have not ptoduced MPCB legal documents during visit,
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u2’n

AND WHEREAS, from the: record of this office. and observations made duting the
visit, | came to the conclusion that you are not complying with the consent condition and
the provision of Water (Prevention & Control of Pollution) Act, 1974 thereby causmg grave
injury to the envsronment

xssue dxrectlons as under~

1.Whys your unit shall not be darected to close down the manufactunng activity
forthwsth?-.

will- rather be: compe_ led to initeate further actaon as deemed ﬁt |n yaur case as per the
prowssens of various’ Envnronmentat enactments, which may please be noted.

For and on behalf of
Maharashtra Pollution Control Board

(Dr.J. B. Sangewar)
Regional Officer, Pune

Copy Submitted for information to

1. The Member Secretary. MPC Board, Mumbai.
2. The Sr. Law Officer, MPC Board, Mumbai

3. The Jomt Director, (PAMS),
Copy to- -

The Suh~Regional Officer, M.P.C.Board,Pune-l/llIIPC. '
- You are directed to keep the follow up and report the compliance from time to time.
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Item No. 03 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 34/2020 (WZ)
(I.A. No. 40/2020)

W, Tanaji Balasaheb Gambhire Applicant(s)
Versus
Union of India & Ors. Respondent(s)

Date of hearing: 09.07.2020

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Applicant (s) Mr. Nitin N. Lonkar alongwith Ms. Sonali R.
Suryawanshi, Advocates
For Respondent (s} : Pune Municipal Corporation
ORDER

1. The present application has been filed against the project
proponent for the reasons that project proponent has not complied
with environmental norms by non-obtaining of mandatory prior
Environmental Clearance, consent to establish, consent to operate,
CGWA permission for ground water extraction, non-installation of
pollution control devices, non-plantation of tress, non-installation
of STP, non-installation of solid waste treatment and OWCS unit
and illegal ground water extraction, illegal operation of DG sets at
site, 10% recreation space is not developed as per norms, no soil
preservation, no soil and ground water test, illegal construction of
basements, no use of eco-friendly building material for
construction, some portion of the construction completed without

T —

. s Environmental Clearance from SEIAA or MoEF&CC, not obtained
SV VN

A NS .
-fprioRgonsent to establish for the State PCB, not complied the show




,Lo\\x

July 09, 2020

-

& 1

cause notice issued by the Competent Authority, construction
activity without environmental impact assessmemt and without

implementation of the remedial measures and raised a substantial

question of environment.

We deem it just and proper to constitute a Committee consisting (i)
State Environment Impact Assessment Authority (SEIAA), (ii)
Maharashtra State Pollution Control Board and (iii) Municipal
Commissioner, Chinchwad/Pune and to direct them to submit a
joint report with regard to all allegations made in the application
specifically with the area of construction and area for which the

Environmental Clearance has been applied.

Let a joint report in the matter be filed by joint Committee within

six weeks by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image
PDF.

The applicant is directed to provide copy of the application and all
relevant documents to the Committee within three days by post and

also by available e-mail.
List it on 25.08.2020.

Sheo Kumar Singh, JM
Dr. Nagin Nanda, EM

Siddhanta Das, EM

Original Application No. 34/2020 (Wz)
R
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To
The Regional Officer,
Reownal Office,
aharashtra Pollution Control Boar
Qog Centre, 374 Floor,
/Old-Pune Mumbai Road,
" Pune - 411003.

Subject - Reply to the Directions u/s. 33(A) of Water (F on &
Control of Pollution) Act, 1974, 31 & of Air {iarév‘é:'iﬁow &
Control of Pollution) Act, 1981 to siop CO"‘SEIHCUO:I -‘«. Tvites

‘Reference - 1. Directions to stop poas“uc‘aoi-.%c:m‘*tzes it os‘ N

of Consent to Establish & Consent to O:}e*au,;_ cat%
25/08/2020.

2. Commencement Certificate No. iﬁ{ﬁ?}@'{) dated
18/03/2006 issued by PMC. (S. No. 6/2 & 7 7 arAundh,
Pune — 411007}

3. Correction of Arez in- c_be S. No. 6}2 &7 7 ax Aundh,
Pune - 411007.

4. Revised Commencem ment Certs rtificate No. 29 31_@6; dated
15/11/2006 issued by PMC. (S. No. 672 &7 atAundh,

Pune - 411007}

5. Revised Commencement Certificate ] No. 1891 j%e dated
04/10/2007 issued by PMC. (S. No. 6/2&T at Au.@
Pune - 411007)

6.

Received on DLOAlIILEL

Clark
i ROMPBC B Pune
i

Survey No,é(Pari)+7, Near Spicer Colt




%3

Revised Commencement Certificate No. 244
04/11/2019 issued by PMC. {S. No. 6 /2
Pune - 411007)

k.

8. Revised Commencement Cerd L_T_i&lf’ No.309%/10; dated
13/12/2019 issued by PMC. {S. No. 6/2 & 7 2¢ Aunch.
Pune - 411007}

9. Completion Certificate for B

380/135 respectively dat d
Architect Certificate.

10. Completion Certificate for Building A2 No. BPDP/ Zone-
1/152 dated 17/12/2002 alon ng with Architect

Certificate.

11.  Completion » Certificate for
OCC/0784/10 dated Oa;”@i[?i}li along
Certificate.

12. Completion Certificate  for
 OCC/0784/10 dated 05/01/2011
Certificate.

13. Commencement Certficate No.
25/06/2012 issued by PMC. {S. No.
Pune - 411007)

14. Revised Commencement Certificate No. 00 45715, dated
08/04/2015 issued by PMC. (S. No. :}f}f & ¥ 2t Aundh,
Pune - 411007}

15.  Completion Certificate for Building
OCC/0435/15 dated 13/07/2015 a3
Certificate.

PADMAVA |

ASSOCIATES

Survey No.'é[Por?)+7, NearSpicer College, Aunch, Puns - £171 307, 7217 520 - 25%83”‘
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Proposed Directions issued by ‘the Environment

Department, Govém_meqt' of Mzharash *‘a da&eﬂ
29/08/2019 u/s. 5 of Environment P Act, 1985

17.  Notices issued by the P‘ame Mun_czpai Co*po*amm
dated 23/00/2019 and 23/12/201 espect&re v.

18. Application made fr’oﬁ g?aiﬂt‘oé" F‘nwro—s_mena Cif-”*a:u:e
dated 09 September, 2019 as PMC Notice da ted

Ce

23/09/2019 and 13/12/2019 yespecméz;.., |

19.  Handed over the nosmon of compleaea cons*ucuo*w
and buildings to the resnecﬁ e Soczeﬁes"v 2} Prism
Society Formation Certificate No. {"C}f iQGSSj?QE?-
2013 dated 28/12/2012 & b] p"vsﬁne P‘n-ﬂcce Sc«:ww
Formation Certificate No. {TC}[110431‘3016—}J & ¢t
Pristine  Royal Sc;cr-tv ~ Formation Ce« tfcate
(TC)/18948/':2018 O dated 16’00,}*20?8 “esppcm.c%“
after receipt of Completzons CEmLCaLES- -

20. Report of the SEIAA, Maharashtra & \%PC B«Da.d
Mumbai, dated 20 August, 2020. |

Respected Sir,

circumstances with regard to the abov
submit our reply there to as under.

PADM/\V/\Ti

ASES8OCCIATES
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Survey No.6(Part) +

At the outset, we would like to submit most ;\,saec

have already completed our construction project in paﬁ' '
mentioned below and obtained completion certificates as me

in the references above from time to Hime. ‘ne*Pamu._*‘n=
ie. a) Pristine Prism & P‘lstme Royal & b‘% D-zsmze
been formed and possessfo*ys of all the Buﬁd‘hca dx 1

for which PMC has issued Occuna*fo-z Ce»m_f‘*—mes; S me

above, have been already handed over to the a f y
Prism Society Formation Certificate \o{
dated 28/12/2012 & b) Pristine Prwil oo f ,
Certificate No.(LC)/17645;’20i6—17 & .c} Pristine
Formation Certificate {TC}/18948/2018-19

e

§

respectively after receipt of PomDL,L_ups CEI“JﬁCaL"S Ther

submit that in view of handing over of the above UGSSES 30

i

LI

above-mentioned societies, we are unable to stop the constra

v
0

“

which are already completed and pés@swons of =1 ZL.CZ‘ ;«-Js'*’“es

handed over after obtaining Occupation Ce*aﬁcaws .
those Completion Ce-tmcctws»are enclosed herewi izz and
an Annexure — ‘A-1° to ‘A-53° & ‘A-15° 'es ectively at Sr
under our references.

We have been gr granted’ CoLz_meﬂcbme 1t Certfic

there of by the PMC from time to time as referred I

) »l

8, 13 & 14 respectively me'z‘aoned mt
matter in this reply. The copies ther
marked as an Annexure — B-1 to B¢

Formation  Certificate = No. T C}/ 12038/ ¢0'1"2-z@'« 3

PADMAVAT

ASSOEITATE S

7. Near$picer College, Aundh, Pune - 411 ¢

SYEEDIEES

The copies of the formatlon of abo e boc*e‘:ms nﬁ\, a} Prism:

C:apéss @?

S@me; -

1 28/12/2012 & b) Pristine Privilege Society Formation Certificats No




Survey No,6(Pari)+7, Necr Spicer Coilegs; Aém'dh,,' Pune -

(TC)/17645/2016-17 & < P‘zstme -Royal boczetv'_’ 40@@&‘@;}

Certificate (TC)/ 18948/2018-19 dated 1£4/056/2018 resae 21 elv ar

are
enclosed herewith and marked as an Anmexure — c-1 -3
respectively.
We would like to submits that as meﬁﬁoned i a_he para 1 of this

reply, we have already compieaed the co*zs‘*uc" Hon of above projects

Bt A

as per the Commencement Ce*tmcates a:ld suﬁu_z"ted omsﬁ yposal
for obtaining Completion Ce'mlcates as men‘aoned inthe pa.a 2 of
this reply. Pune Municipal Cc*pm ation after: se**x.zca“ n of the
compliance in respect of the conditions m‘oosed , m -the

Commencement Certificates,  has alreadw 1ssued Cempieuﬁn e
Certificates (Occupation Cer‘s:zncaues} as me'moned m the 'ga:a 3 01

this reply. We have already handed over‘f nossesszo*l ‘01 at
premises to the a) Prism Soc1e‘v fomaﬁon Ce*‘azi e ’\’o,
(TC)/12038/2012-2013 dated 28/1212012 & b} ‘P'astm\, P*msece

Society Formation Certificate No. (T }/‘1 {bém 20;.6 };f & c} C‘-Nu__g

Royal Society Formation’ Cerﬁﬁcate gi C} /1 89¢8 ,1" 2@18- the‘l
14/06/2018 respectively.

Thereafter, the Environment D\—Dﬁl’tﬁl&l&t Gm c—‘zm\,u't of

Meaharashtra by its proposed. azrecizons dated: 29 f08,f281 xssu%
directions u/s. 5 of the Environment {?“o .ec*acn} .-act 1086 az: tu.g

as to why our construction: Qnould :}.OL be StOJped and ther

action shall not be initated against us: Laereaf‘er ..orz}v- ?uz:e

Municipal Corporation had issued HO‘&C\.Q d:a;ecz 23;' 69,;2{}19 a:lﬂ :

13/12/2019 respectively, as‘c.ﬂv us v‘zrv EC was ncm 0b£a_:1ee

copies of above Dropoqed djrecto ns and *mﬁces ‘are Enc:ms-d

herewith and marked as an A:meme D-17 LO 3 resaecﬁ“eh

In view of above qoL‘ces e have az;a.zed for o—az?u éf orE

Environment Clarence, even xhouo'n ‘earlier no 'wmo; cond:am_ for.
obtaining EC was imposed by the Pune Wummnalf&:&po*aum m
the Commencement Cer‘fmcates 1ssued from tmeto tzme a;.d. m- the

PA DMAVA

A:cDﬁiﬁTE’Sv

LI




¢

other hand also issued Completion Certificates from tis
without any condition for obiam.ﬁ cr ,%:,C "a havéévﬂheﬁ ’

enclosed and marked asan Am‘emg —~E.

In spite of makjng application subsequent to the

of Constructions of above societie s, obtaining GT
on o

Certificates of the total consiruction on the basis of comphan

various conditions in respect of Commencement Certi tficates 2nd

Environmental Conditions, the State Expert ADD‘“?S,&}CU?"
(SEAC) and State Environment Imp

éxpiry of limitation period given in
Assessment Notification {EI4}, 2006. Th
as per Violation Notification, 2{}17.

application in Viclation Cases, has been ‘expired ion

therefore, they have no authon’qv io amrlse

P,‘, g

Therefore, in view of no conditiont imposed by

Municipal Corporation in  various Commencement

issued from time to time and also Completion of our con
as per Commencement Cezﬁncawm Occu::&atmn Cs"‘hzz :
from tirne to time Dy the PMC and napczmg m er o‘ ﬁe posse

fact, our case, may not k
following reasons: -

of no pnor condmon of EC has been mp@sed by the
Municipal Corporation nell Camencement Ce"rﬁ 2t

the other hand, aftgr verification of our COmpﬁasce i

P/\DMA\/AT\

ASSOCITATES

e; Aundh, Pune - 217 007




Survey No.6(Pari)

T

of various conditions imposed in the Comenam

Certificates, Occupation Certificates have been issued on {a }
Completion Certificate for Buﬂd_mgs Al,B1&B3 i\o 380/ 1

respectively dated //12/ 2009 along Wn_h .%Ichis;ea,e
Certificate, (b) Completion Cermcate 101 Baﬂdmc A’? No.
BPDP/ Zone-1/152 dated 1 e 2; 2009 = along with 3&_& itect
Certificate. (¢} Completion Certificate for Bu_i@mw B2 No.
OCC/0784/10 dated 03/01/201‘ along v,m“ r’Lc“f.u:C’
Certificate. (d) Completion Cemcaw ior Buﬂdmc 8“7 No.

OCC/0784/10 dated 05/01!9611 -along: xﬁth : Avchneca- :
Certificate & (e} Completion Cemcau, 10; .:auﬁdma Cl = C2
vide No. OCC/0435/15 daaed 13;0/;’0013 alon cf:’w;@»
Architect Certificate. ’

AfLer time line OI@SC"IbEd ;o; e mak:{no o- o n hcqus

been grantied Comnieﬁon Cei L_ﬁca;.eb. couict 'zoL able L@ z*:l»:e
apphcaaop under © EIA ’viofaL.o‘l 1\0@_:10&‘10'1 “dated
14/03/2017. Our case falls. u:zde“ ‘ns c.d car-; ‘and
'therefore as pointe d out by the .,:zw.cr_:zenz Devre-*s,

GoM. And PMC, we have medzaneb aa:) ed for gya_m OLEC
subsequent to Completo-l ‘of our DIO}‘CL- Baa szhce- 7o
provision for appia.sa‘ is prescribed in CaS&.,S f ﬁ.ch EC
application is made after 6 Months, our U‘G‘GOS&. 1s no ?:ze—:—’*
appraised till date. '

The Project has bevp azued Ccm_me'zceme'u Ce":ucau‘:s
with Revision by the C‘une Mu'ucmal Coz‘:so.ua‘cr.cﬂ1 a;"\‘l No.
there of by the PMC from time to time ab zerred m &hﬁ Sr.l¥o.

2 to0 8, 13 & 14 respectvely mentioned in Jae -eler

E" C&S L‘lG.E"

subject matter in this ieoh without azw prior c»o*zd_a.o*z with -

ecard to obtaining of 'onor EC Decauso GU.I‘ case W as : oorce’

line case at the timg of obtaining Commencemeng C,em_@ﬁcdaeb




b & <

and therefore we could not
that time, the Consent .
required to be obtained by only those con
which were required to cbtain prior EC.

Now, not only Commencement
granted, but also as per the Commencement Cerss
have complied with all the conditions stipulated ther

after Completion of construction of all the

Commencement Certificates and Sanch

(=384

and Consent to Operate. W

whatever guidance and direct

With Reference to Instailation OWC at Pristine Roval Project

it is submitted that the possession of all
portion as stated in para 4 mentoned as alres
the possession of above premises o the

Formation Certificate No. {TC}, /12038/201

28/12/2012 & b} Pristine Privilege Societs
Certificate No. (TC}/17645/2016-17 & o

Society Formation Certificate [TC);

14/06/2018 respectively. Therefore,

WO,

¥

premises along with OWC. No more conitol o
M/s. Padmavati Associates remain on the above societes and
OwWC.

premises of M/s. Pristine
operational, hande§ over it




(vi)

6. We could not submit L@Di} to Lhe Droaceea'

5

societies with owner<h1p The; efore here also no mo;\, conirol
or ownership of M/s. Padmdvatz ASSOCI&LGS remam on. the
above societies and SLP The said. socxeﬁes are now
responsible to operate and mama,am it. In fact, 10"1“ back, the
bossessions of the soci ieties with the ?o_;uqo*i Co*'r'ol Device
have been handec over vmb owner rship

We are not now inp bosse;szo'l and ownership of *a_gf of the
premises of above soczetz% and’ {he-eioge we ale, not

discharging any u*z’a'ea‘cec domesmc e.{}uen }4;1'
line. :

We have already proaded ST of the capacz“ ;o Qi ?60 C\’ED Lo-

M/s. P*‘zstre P“ISLL & for \fijs P—:qu_w Royal P“oaeus we had-
connected t "\‘ewa ' Lme to L:lv Corpor atmﬁ' 31 “*:Lge

Systems as per; Deﬁms\m Then,i ore L itis humblj« stated @
it is not correct to sav th twe .n.a\:e BO{. p'owaea S’PP to treat
the domestic efﬂuenL W Ve ha've ‘provided: Q&para € OWC for
M/s. Pristine Roxal and M 1 s :P—zsﬁne D*zsm :..DZ"O}EILLS. ihc
Photographs of join 1t STP amz Sa;ar e OWCS of both the
societies are eudosec herewzm and mas ked as a_‘} iLae are

- F-1"to F-3’ resnecue" '

(

We have a}ready appiied"foi"p‘io* "‘C'io the S.JL%. ¥ H«m -:-'ce:,
on account cino. clarry about the: Dmces' “of aan&cquon for
Violation of EC received aﬁe‘ the p\,‘zod Drescﬁbed ,Lhe Eia~
Violation Nomﬁcamn dated 1&/@3 jzm" Crae sw&a has not
yet processed- om EC annhcanon uﬂ date.

dated
03/03/2020 on account of non-recelpL me:eei ;ecew:

the directions dated 25/ 08 / 2020 by rzand after goz; g 10 EPCB office
at Pune and therefore, we are rep}w:zg to the sai a‘_cu:yecuo s{&a?@d-
25/08/2020 in this letter. Hence we TCGLESL your good sé o gr

us an opportunity of hearmg to present our case. ‘

ASSOECIATES:




7. We have been given to understand that as dire
Natation Green Tribunal, Pi.::acmv}; Bench, New
Application no. 34/2020{W {(I.A. ﬂ@j’QOQG}

constituted by it has ahead& caused site visi
detailed report in respect of points
the applicant. We crave leave to

report when ever necessary.

ok

We therefore request
constriction activities, which h"“
obtaining Completion Certificates
Corporation, the societies have been
the premises have been handed over
Hence, we are unable to apply for Conse
to Operate, not having possession ~1d ownershi;
premises. However, vmhouz prejudice to the order 1
passed by Hon’ble National G"' en Tribunal, New Delhi, w ey
to apply for such consents i so, dL’ECLEd by the MPCB. We reguest
not to disconnect Water and Electr ty Supply to the above socistis
as the Pune Municipal Corporaton h'a [+
Certificates and the Members of the Societies
the Taxes of Water, Eleciricity and M funicipal

Dated this 03/09/2020 at Pune.

Copy Submitted to:-

1. Hon’ble Member Secretary, M.P.C.B. Board, Mumbai,

2. Joint Director (WPC), M.P.C. Board. Mumbai.

3. Law Officer (Policy & Law Di.}, M.P.C. Baﬂfd Mumbsai.

. Executive Engineer, Office of the City Engineer, Bui uilding pe
_E\epartmenL, Pune Municipal CQ"DO"auO"}. Pune.
’ T ‘Sub-Regional Officer, M.P.C.B. Board, Puns —

» \\
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", ~ New Sr. No. 48/14-A/2, Plot 8, Manji Nagar, A
Ny Nr. Sinhgad College of Arts & Commerce, S VEM Ax G
,?/SOIar Water Heaters Narhe, Pune~411041. (M: 97300158011 : hd 3] §

%/ solar Flat Plate Collectors E: savemax1@gmail.com www.savemaxsolar.com SOLAR SYSTEMS (P) LTD.

INSTALLATION & COMMISSIONING CERTIFICATE

‘SSSPL/M/ICC/14:15
Date: - 22/01/201‘%
To, fﬁg
Padmavati Assgtiates
Site-Pristine Rq,?/ale,
Building C-1& C-2
S.No.7, Aundh

Pune.

Dear Sir/ Madam,

We are happy to inform you that, we have successfully installed and

commissioned the Savemax make Solar Water Heating System as per the
details given below;

System Capacity 500Litres per day x 6 no.s=3000LPD
Type of solar collectors Solar Glass Tube Type
Method of working Thermosyphon

Authorized Signatory

FLAT PLATE & GLASS TUBE COLLECTOR MANUFACTURER | 1SO 9001: 2008 COMPANY
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“Thank.you for chooéing a Kirloskar Green Genset and
extending your support in caring for the environment. -

KIRLOSKAR
GREEN

e
POWER IDEAS

...... complies to Central Pollution Control Board Norms
Notification GSR No. 371 (E) F. No. 8-15022/2/2001- CPA dated 17.05.2002
issued by Ministry of Environment & Forests, Government of India, has been

tested as per ......... 1$2..324 £ ... standard. The full load B.H.P at N.TP

"
condition IS .. a8 at o \STeo RPM.
e
- -3 > - g'.&o Lg
Date: 2°'% ‘ij ™ Q.A. (Medium Eng%%s)/

KIRLOSKAR OIL ENGINES LTD. Khadki, Pune - 411 003.
An1SO 9000 & 1SO 14001 Company

QAP /F/49/00
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DEC
DECCAN ENVIRONMENTAL CONSULTANTS PVT. LTD.

9, Prasad Apartment. 43/14, Erandwasa, Bai

Tel. : (020) 3253 7941, 32537661, Fax - 2545 3174, E-mail : deccanenviro@gmai com, Gmmm@dam.n

DEC/SBS/PRISM-IGOSTP/2009-10
November 6, 2009

Ward Officer,

Ward Office (Aundh)
Drainage Department,

Pune Municipal Corporation
Aundh;Pune

Subiect';? ;Sewag;e Treatment Plant at Prism, HNundh, Pune

Dear Sir,

t4

We have supplied the Sewage Treatmert Plant of capacity 160 m3/d and the same is erected

and completed at site. We are enclosing herewith the following information about Sewage
Treatment Plant

Capacity of Plant: 160 m3/day

No. of Flats: 251 and 5 Person per flat.

Sewage Quantity: supply 135 lit/ day/ person x 0.8 = 108 lit/ day/ person

The Design Basis: Inlet and Outlet parameters considered.

The System Philosophy: Describes the exact process of sewage treatment plant.

The P & I cum Hydraulic Flow [Yagsam of Sewage Treatment Plant, shows working of
plant diagrammatically.

ISR el

The plant is ready for commissioning and suitable to achieve the treated wastewater quality,
within the disposal norms as specified by Maharashtra Pollution Control Board.

This is for your information and necessary action.

Trust this will be inline and for any further d=tails required please let us know.
Thanking you in anticipation.

Yours faithfully,
For Deccan Environmental Consultants Pvt. Lid.

N

Satdanand K. Maratkar
Director-Projects

Encl.: As Above
IS0 8001:2000 www.deccanenviro.com
BSIQ i“? Regd. Office - "Shubham® Plot No. 3. Vishakha Society. Karvenagar. Pune - £1° 052
6 WYas Godown - S.Mo. 5. Hissa No. 3. 4. 5. Ambegaon Budruk. Pune - 411 046.
e Regional Office - 221, Jai Sommercial Complex. Cadbury Chowk, Khopat, Thane (W) 400 607
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SEWAGE TREATMENT PLANT
(CAPACITY : 160 m3/d)
BY
DECCAN ENVIRONMENTAL CONSULTANTS PVT. LTD.
5, Prasad Apartment, 43/14, Erandwane,

Behind Indian Overseas Bank,
Nal Stop, Pune - 411004
Phone: 020 — 3253 7941, Fax: 020 — 2545 3174
E-mail: deccanenviro@gmail.com




DESIGN BASIS

The plant is designed to treat the raw wastewater generated from domeestic and kitchen
usage having following characteristics as given by Consuitant:

Flow 160 m*/d Average
20.00 m%*hr Peak

pr‘erating period 18 hrs / day

“No. of Flats 251 (5 person each)

Water Consumption 135 lit/person

Sewage Generation 135 %251 x5x80% = 16) (approx.)

INLET PARAMETERS

pH 6.5-8.5

BOD 250 - 300 mg/!

COD 350 - 450 mg/l

Suspended Solids 200 - 300 mg/l

Oil & Grease 10 - 15 mg/l

OQUTLET PARAMETERS - AFTER BIOLOGICAL TREATMENT FOR D SPOSAL /
LANDSCAPE

pH 7.0-8.0

BOD <30 mg/l

COD <250 mg/l

Suspended Solids <100 mg/l

Oil & Grease < 10 mg/l

ASSUMPTIONS

1. The plant is designed to Operate at max. +/~- 10 % variation in raw wastewater
parameters.

2. No other parameters other than mentioned zbcve is present in the raw

wastewater which is beyond Pollution Control Norms and hazardous to micro —
organisms.




DEC
PROCESS BRIEF

The raw sewage generated will be passed through the BAR SCREEN CHAMBER
wherein the free, floating, coarse suspended solids will be trapped and removed
manually. The effluent is then collected in the EQUALIZATION TANK wherein the
wastewater will be collected by gravity and pumped into downstream units. The tank is

provided with coarse bubble aeration to avoid settling of solids and putrefaction of waste
causing odour. '

The effluent is pumped into the AERATION TANK wherein the attached, aemblc
microbes will utilize the pollutant in presence of oxygen thereby reducing BOD/COD ,

The biomass generated will be separated in the TUBE SETTLING TANK and dear - |
supernatant will flow by gravity. The treated wastewater will be dosed with Bquid |
Chlorine and allowed to react in CHLORINE CONTACT / FILTER FEED TANK. The
treated wastewater will then be disposed off / reuse suitably.

The dead biomass separated will be taken in the SLUDGE DIGESTER wherein further

degradation and mass reduction occurs. This sludge is disposed off once in a year as
manure.

LEVEL OF AUTOMATION

The plant is designed based on moving media aerobic process which needs no skilled
manpower. The operations involved are ON / OFF of the pumps and air blower, sludge
drain, filter backwash. These operations can be done by the security or gardener. The
pumps are provided with level switch for ON / OFF based on the tank water level and to
avoid dry run and mechanical damage. This is SEMI — AUTOMATIC design.




/%, |

ADVANTAGES

COMPACT

MINIMUM CIVIL WORK

GOOD AESTHETICS

ECONOMICAL

MINIMUM SUPERVISION

HIGHER EFFICIENCY

PCB COMPLIANCE
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DECCAN ENVIRONMENTAL CONSULTANTS PVT. LTD.

o, Prasad Apartment, 43/14, Eraniwasa. Ban .
Tel. : (020) 3253 7941, 32537661, Fax : 2545 3174, E-mail ; deccanenvirp@gmead.com, Geccanenvir@dataone.n

DEC/SBS/PRISM-lGOSTP/2009-10
November 6, 2009

Watd Officer,

Ward Office (Aundh)
D;aﬁiage Department,

Pt Municipal Corporation
%undh, Pune

7 :

* Subject: Sewage Treatment Plant at Prism, Aundh, Pune

Dear Sir,

We have supplied the Sewage Treatmert Plant of capacity 160 m3/d and the same is erected

and completed at site. We are enclosing herewith the following information about Sewage
Treatment Plant

Capacity of Plant 160 m3/day

No. of Flats: 251 and 5 Person per flat.

Sewage Quantity: supply 135 kit/ day/ person x 0.8 = 108 lit/ day/ person

The Design Basis: Inlet and Outlet parameters considered.

The System Philosophy: Describes the exact process of sewage treatment plant.

The P & I cum Hydraulic Flow Ctiagsam of Sewage Treatment Plant, shows working of
plant diagrammatically.

ISASAE Sl S

The plant is ready for commissioning and suitable to achieve the treated wastewater quality,
within the disposal norms as specified by Maharashtra Pollution Control Board.

This is for your information and necessary action.

Trust this will be inline and for any further d=tails raquired please let us know.
Thanking you in anticipation. s

Yours faithfully,
For Deccan Environmental Consultants Pvt. Ltd.

~

Satdanand K. Maratkar
Director-Projects

Encl.: As Above

IS0 8001:2000 www.deccanenviro.cont

UTAS Godown - S.Mo. 5. Hissa No. 3. 4. 3. Ambegaon Budruk. Pune - 411 (46.

BSIN 5 Regd. Office - "Shubham™. Plot No. 3. Vishakha Soceety. Karvenagar, Pune - 217 052
O oS Regional Office - 221, Jai Sommercial Complex, Cadbury Chowk, Khopat. Thane (W) 400 607

003 - D-E. Pragzthi Apartments. No 19. Lack Street. Kottur. Chennai - 600 085
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SEWAGE TREATMENT PLANT
(CAPACITY : 160 m3/d)

BY

DECCAN ENVIRONMENTAL CONSULTANTS PVT. LTD.
5, Prasad Apartment, 43/14, Erandwane,
Behind Indian Overseas Bank,

Nal Stop, Pune - 411004
Phone: 020 — 3253 7941, Fax: 020 — 2545 3174
E-mail: deccanenviro@gmail.com




DESIGN BASIS

The::.-.\ﬂlant s designed to treat the raw wastewater generated from domeestic and kitchen
us%g?having following characteristics as given by Consultant:

ﬁfqyg /) 160 m*/d Average
g 20.00 m¥/hr Peak

X

Opérating period 18 hrs / day

No. of Flats 251 (5 person each)

Water Consumption 135 lit/person

Sewage Generation 135 %251 x5x80% = 16) (approx.)
INLET PARAMETERS

pH 6.5-8.5

BOD 250 - 300 mg/l

COD 350 - 450 mg/l

Suspended Solids 200 - 300 mg/l

Oil & Grease 10 — 15 mg/i

QUTLET PARAMETERS - AFTER BIOLOGICAL TREATMENT FOR D SPOSAL /
LANDSCAPE

pH 7.0-8.0

BOD < 30 mg/i

COD <250 mg/l

Suspended Solids <100 mg/i

Oil & Grease <10 mg/l

ASSUMPTIONS

1. The plant is designed to operate at max. +/~ 10 % variation in raw wastewater
parameters,

2. No other parameters other than mentioned zbeve is present in the raw

wastewater which is beyond Pollution Control Norms and hazardous to micro —
organisms,
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PROCESS BRIEF

The raw sewage generated will be passed through the BAR SCREEN CHAMéé ‘
wherein the free, floating, coarse suspended solids will be trapped and r
manually. The effluent is then collected in the EQUALIZATION TANK wherem me
wastewater will be collected by gravity and pumped into downstream units. The tank ls

provided with coarse bubble aeration to avoid settling of solids and puirefaction of waste ‘
causing odour.

The effluent is pumped into the AERATION TANK wherein the attached, aerobic
microbes will utilize the pollutant in presence of oxygen thereby reducing BOD/COD.

The biomass generated will be separated in the TUBE SETTLING TANK and clear .
supernatant wili flow by gravity. The treated wastewater will be dosed with liquid
Chlorine and allowed to react in CHLORINE CONTACT / FILTER FEED TANK. The
treated wastewater will then be disposed off / reuse suitably.

The dead biomass separated will be taken in the SLUDGE DIGESTER wherein further

degradation and mass reduction occurs. This sludge is disposed off once in a year as
manure.

LEVEL OF AUTOMATION

The plant is designed based on moving media aerobic process which needs no skilled
manpower. The operations involved are ON / OFF of the pumps and air blower, sludge
drain, filter backwash. These operations can be done by the security or gardener. The
pumps are provided with level switch for ON / OFF based on the tank water level and to
avoid dry run and mechanical damage. This is SEMI — AUTOMATIC design.




ADVANTAGES

COMPACT

MINIMUM CIVIL WORK

GOOD AESTHETICS

ECONOMICAL

MINIMUM SUPERVISION

HIGHER EFFICIENCY
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(56-2008) Office of the Chief Fire Officer

Pune Municipal Corporation

Out WNo - FB/ 100 2S8R

’ _ Date: 17 7c¢ 009
To,

Deshpande-Dixit Architects,
1232, Apte Road,

Pune,
Sub :- Provisional F ire NOC for proposed S.No.6/2 & S.No.7. Aundh. Pune.
( For buildings A1 - Ht=37.70 mtrs » AZ - Ht=44.70 mtrs, Bl & B3 — Ht=34.80 mtrs -
B2 — Ht=43.50 mtrs, )
Ref :- Your Office letter Dt28.04.09
Sir,

#*As per your request, visited the proposed site along with Mr.Swapnil on 05.06.09 and discussed with

Construction of the buildings are in progress.
Motorable road is available for proposed site.

1
2
3. One Staircase will be provided to each building as per plans submitted to this office.

4. Two lifts will be provide to each building as per pkans submitted to this office.

5. Theall buildings will be use for residential purpose only. .

6 Fire protection premium is paid by challan No.1)CE/BP/8881/07, Dt. 03.10.07, Rs. 37375/~
2) CE/BP/10197/06, Dt. 14.1 1.06, Rs.4.32.375/-
3) 281077, Dt 21.08.09, Rs. 4.32,400/-

4) 281168, D.05.06.09, Rs. 14.21,000/-

Plot area is 203 89.80Sq. Mtrs.
Proposed built-up area for al buildings is 20128.69 Sq. Mus. (Of buildings A1, A2 B, B2, B3 Onk)

Parking will be provided at basement to each building as per plans submitted to this office.
0. The height of the buildings will be as above.

These requirements should be taken in account while developing / proposed development
of the buiiding.

NO 00~

a) Basement & podium is not permissible with in required front and other marginal open spaces.
b) Soft copy of the structural Design shall be submited to Municipal Corporation at the time of
submission of Building Plan and should be sutmitted to this department also.

This N.O.C. is valid subject to fulfillment of the following conditions:

1 The plans of the proposed building should be approved by the competent anthority of Pume Municipal
Corporation.

2 The building completion certificate & drainage completion certificate should be obtained fiom
Building Dept. Of PMC. The Completion certiSicate shall be issued subject to “Final No-Objection
Certificate” from this department.

3 Proper roads in the premises should be provided for easy mobility of the Fire Brigade Appliance &
marginal spaces should be kept free from obstru=tions all the time. Ramps will be provided as per the
concession letter of Govt. of Mahamshtra wide no. a"ﬁ'hza—ucc/z&\sa/ys.z&!x/ozlﬁ 2, FEEEET
e, S, Rl 04/ 0k fR00% in open marginal spaces. But it should not affect the easy mobility of Fire
brigade vehicles around the building.

4 The internal roads and podium shall be able to w-thstand the load of minimum 45 Tons.

5 All fire fighting equipments installed at various locations as per local hazard such as Hvdrant valves.
Hose Reel, Co2-ABC, Foam, and Fire buckets etc. must be strictly confirming to relevant LS.
specification.

& All the fire fighting equipments shall be well maintained and should be easily accessible in case of
emergency.

7 Emergency Telephone numbers like “Polic=", “Fire Brigade™, “Hospital”, “Doctors™. and
“Responsible persons of the building > should be displayed in security cabin & at each passage of the
each building,

8 It shall be ensured that security staff of the building are trained in handling fire fighting equipmets &
fire fighting.

9 Cautionary boards such as "DANGER", ™O SMOKING™, "EXIT", *FIRE ESCAPE",
"EXTINGUISHER", "HYDRANT", MANUAL CALL POINT™ etc. should be displaved on the

strategic location to guide the occupants in case of emergency. The signs should be of florescent tvpe
and should glow in darkness.
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10 The Fire drill & Evacuation érill (Mock Drill) sho.ld be planed & conducted after every stx ronths
and the instruction should be Sven to the entire staff minimum four times in a year. E

11 Interconnectivity between firs water tank & Domestic water tank should be provided so that during
emergency the stored water ir €amestic water tank can be utilized for fire fighting.

12 Lift car doors shall have fire r=sistance of nct less t1an one hour. Minimum one passenger lift shall be
“Fire Lift” & the constructioa Installation shall be as per relevant standards.

13. One staircase will be provide€ as per plans sabmitted to this office, But the staircase provisions should
be provided as per NBC-2005, D.C. Rules of PMC & as per the Government Notification No. TPS-
1807252/C.R.630/07/UD-13. f Government of Maharashtra, rules for constructing the high rise
buildings in PMC area.

13 Fire Escape Staircase shall be Jirectly connected to the ground Fire escape constructed of M.S. angels
is not permitted. Entrance to the Fire Staircase shall be separate and remote from the internal staircase.

14 Staircase shall alwayvs be keps i1 sound operable ccndition. Emergency lighting arrangements shall be
provided in fire escape.

15 Emergency lights shall be preaided in all the stairceses & corridors, Passageways, Gangways etc.

16 Transformer should not be ims-alled in the basemznt or any upper floors; it should be out side the

building. Installation should be Jone in accordance with the relevant norms.

17 The inspection panel doors amd any other opening in the shaft shall be provided with airtight fire doc. (-\
having the fire resistance of rt less than two hours. -

18 Refuge area should be providzd on a floor immediate floor after Height 24 mirs., for each building.
For the buildings A2 & B2 the second refuge area should be provided on a floor immediate floor after
Height 36.00 mtrs. The locasiar of the Refuge area should be got approved from Chief Fire officer.
The refus= area should be on the front side & should be easily accessible for fire brigade vehicles.

19.  Non- smoking cables should bz ased for all iastallatons.

20. All the fire fighting systems Zmawing / layout should be approved from the Chief Fire Officer, PMC,
before starting any work.

22, In case of emergency, the alterrate power supply should be provided for the Fire Pumps, Fire Lifts etc.

The Certificate from electric 21zineer regarding this, should be provided at the time of Final NOC.

Requirement and Provision : - Th= following firz protetion system will be required for the safety of the

buakding:-
No.* | INsTATzATY | Reawrements |. Frovision -
| Hose Rezl Required =~ at|In all | On each floor in the Staircase landing for Fire
prominer= glaces. | staircases Fighting. The first aid hose reel shall be
connected directly to riser/down comer main
and diameter of the hose reel shall not be less
than 19mm confirming to IS 884:198S
20 | Wet Risers Required In all | Required to provide in the Staircase and Fire
: staircases | Escape Staircase. Landing of Valve should be
installed confirming to 18:5290.
3. | Yard Hydrant| Required to h Fire Brigade Inlet connection should be
| or Ring hvdrant | automatic. ¢~ | provided. Hydrant points should be provided
- - | around the with 2 Nos. of Delivery Hose confirming to IS-
© - ] building 14933-2001 along with Standard Branch
.:. S NS . T ':niversal) confirming to 1S-2871. The
S ‘tﬁ;l;inimum distance between 2 Hydrants
e o "should be minimum 45 mtrs. The guidelines
/ j;a.silfould be followed as per IS 3844:1989.
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-

| Hydrant
System

=1d -
Automatic Fire Required At Various Automatic Fire Alarm should be provided: it
| Alarm System strategic should be connected to altemate power aumnply,
locations In case of emergency.
Und.erground Required This water storage should be used exclusively
Static Storage 3,00,000 Itrs. for Fire Fighting.
Tank
| Tefrace Level Required On each staircase
25,000 Ltrs.
Fie Pump 1 No. 2850lpm Fire Fighting pumps shall be well maintained.
electrical driven
main pump
1 No. 3850 Ipm 320 rlg‘rgdee;ecc:c dx;l\;en Booster Pump should
electrical driven P cach terrace.
1 No. 2850 Ipm
Diesel driven i
1 No. electric driven J ockey
pump
Fire  Brigade Required at a/| Gates
Connection-
For Static 1
Water  Tank !
and For

| Sign Indicators

Required at

Sign indicators should provided at prominent places as per

. ; he guidelines given in

for all fire | P .| e g
szgety : 5;: rominent Places IS:9457 for Safety colour and Safety !
evacuation  of 15:12349 for Fire Protection Safety Sigus }
occupants  in IS:12407 for Graphics symbols for Fire Protection Plan. !
case of i
emergency !
signs {
. . Fire Doors of 2 hrs. Fire Resistance Rating should be |
Fire Doors 515 qug:;ihfor iicl? dgﬁ: provided at the entrance of the staircase. Certification from °
s =1 the Competent Authority. :
above 24 mtrs .
[--| Automatic Required on each Automatic Detection system should be provided. |
Detection floor in lobbies. Standards and guidelines given in I5-11360-1985 !
System specification for Smoke Detectors for ose in Automatic ;
Electrical Fire Alarm system. Detection svstem for Cable
Trench should be provided. f
Fire Lift Required One lift in each lifi bank should be a fire lif. The Deuailed
guidelines should be followed as given National Building ;
Code —2003. :
Manual Call Required Manual Call Point should be provided ai staircases &
Point lobbies. |
i
Fire Required Required for the protection of refoge area. {
Drenchers !
Emergency Required Near all staircases & lobbies. ,

Lights
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i#£] PA System with { Required Sheuld be provided near all staircases & lobbies. Control
“] Talk Back Facility panel should be manned 24X7 ’
“} Auto D.G. Backup Required Required for 2ll fire safety systems
ELECTRICAL SERVICES:-
1 Non-smoking cables should be used for instal ations. The electric distribution cables/wiring shall be

laid in separate duct. The duct shall be sealed at every alternate floor with non-combustible materials
having same fire resistance as that of the duct.

19

Water mains, telephone lines. intercom lines, gas pipes or any other service lines shall not be laid in
the duct of electric cables.

Sepame circuits for water pumps, lifts, stircase & corridor lighting shall be pxovxded directly from
the main switch gear panel and these circuits saall be laid in separate conduit pipes so that fire in one
circuit will not affect the others.

)

Ja

Medium & low voltage wiring running in shaft and within falls ceiling shall run in metal conduit.

th

An independent & well-ventilated service room shall be provided on the ground floor with direct
access from outside or from the corridor for the purpose of termination of electric supply. The doors
provided for the service room shall have fire resistance of not less than two hours.

GUIDELINES FOR STAIRWAYS as per NBC 20053 ™

a) Suirwavs shall be constructed of non-combustible materials throughout. Hollow combustible
construction shall not be permitted. Width of Staircase should be minimum 1.5 M.

b) No Gas piping shall be laid down in the stairway.

¢) Internal staircase shall be constructed as a self-contained unit with at least one side adjacent to an
external walls and shall be completely encloszd.

d) Intemal staircase shall not be arranged around lift shaft unless the later is entirely enclosed by
material of fire resistance rating as that for tyoe of construction itself.

e) The access to main staircase shall be gained hrough at least half-an-hour fire resisting automatic

closing doors. placed in the enclosing walls of the staircase. They shall be swing type doors
opening in the direction of the escape.

f) No living space, store or other space, involving fire risk, shall open directly in to staircase.

g) The external exit door of a staircasz enclosure at ground level shall open directly to the open space

or should be accessible without passing thrcugh any door other than a door provided to from a
draught lobby. —_
h) The exit signs with arrows indicating the escape routes shall be provided at a height of 1.5 m. from

the floor level on the wall and shall painted with fluorescent paint. All exit signs should be flush

with the wall and so designed that no mechanical damage to them can result from the removing
furniture, material or any other equipment.

1) Exits shall be so located thar it will not be necessary to travel more than 30 m. from any point
10 reach the nearest exit.

j) Passazge Width (Gang ways / Lobbies) should not be less than 2 Mirs.
FIRE ESCAPE: (ENCLOSED TYPE ) SHALL COMPLY THE FOLLOWING: -

Travel Distance should be maintained 30 M as per the guidelines given in D.C. Rules of

PMC. FEsits and staircase guidelines should be followed as per PMC’s DC Rules and
National Building Code-2005.

Fire escape constructed of M.S. angels is not permitted.
Opening of the Fire Escape Staircase should be from outside.

Fire Escape stzircase should be enclosed tyoe. These should always
condition

w1

:l..

(M
N

any’ exit.

6. Fire Escape Staircase shall be directly connected to the ground.




362

5. { é ]
7. Entrance to the Fire Staircase shall be separake and remote from the internal staircase,

8. Care shall be taken to ensure that mo

wall opzning or window Opens on 1o or close to Fire Escape
Stairs.

9. The route to the external staircase skall be free of obstructions at all times.

L .
10. Thg‘%ﬂre Escape stairs shall be constructed of non-combustible mate
leadiig to it shall have the requirec fire resistance.

rials. and any doorway

from the

12. The width of the staircase should nat be less than 1.5 mtrs. The other detailed provision for
exits in accordance with Nationa building code - 2005.

13. Fire Staircase shall have straight flight not less than 125 c.m. wide with 20 c.m. trezds and risers
not more than 19 ¢.m. The number of risers s1all be limited to 13 per flight.

16. Handrails shall be of a height not less than 10 ¢.m. and not exceeding 120 c.m.
Staircase Design requirement:

1. The minimum headroom in a passage under the landing of a staircase and under e staircases
shall be 2.2 Mitrs.

2. Access to main staircase shall be “hrough a fire / smoke check door of a minimum 2 hours fire
resistance rating.

3. No living space, store or other fire -isk shall open directly in to the staircases.

4, The main and external staircases stall be conzinuous from ground floor to the terrace kevel.

No electrical shafts, A/c ducts or gas pipe eic. shall pass through or open in the staircases. Lifis
shall not open in staircases.

Staircase Enclosures i~

L. The external enclosing walls of the staircase shall be of the brick or the RCC construction having
the fire resistance of not less than 2 hours. All enclosed staircases shall have access through self
closing door of one hour fire resistznce. These shall be single swing doors opening in the direction
of escape. The door shall be fitted with the check action door closers.

2. The staircase enclosures on the extz=mel wall of the building shall be ventilated to the atmosphere
at each landing,

3. Permanent vent at the top equal to the 3% of the cross section area of the enclosure and openable
sashes at each floor level with area equal to I to 15 % of the cross sectional area of #he enclosure
on external shall be provided. The -oof of the shaft shall be at least | meter above the surrounding
roof. There shall be no glazing or the glass bricks in any internal closing wall of staircase. If the
staircase is in the core of the building and cannot be ventilated at each landing 2 posiiive pressure
of 5 mm w.g. by an electrically operated blower: blowers shall be maintained.

4, The mechanism for pressurizing the stzircase shaft shall be so installed that the same shall operate

automatically on fire alarm system/ sprinkizr svstem and be provided with mantzl operaticn
facilities.

Hlumination of Means of Exit :-
Staircase and corridor lights shall confirm o the following:-

1. The staircase and corridor lighting shall 5e on separate circuit and shall be independentiv connected
so that it could be operated by one switch installation on the ground floor easily accessible 1o fire
fighting staff at any time irrespectie of the pasition of the individual control of the light potas. if
any. It should be of miniature circuit breaker type of switch so as to avoid replacement of fuse in
case of crises.

2. Staircase and corridor lighting shall alsc be connected to alternative supply. The alternative scurce
of supply may be provided by battery continudusly trickle charged from the electric mzins: and

3. Suitable arrangements shall be made by installing double throw switches to ensure that the lichting
installed in the staircase and the corridor does not get connected to two sources of supply

=

simultaneously. Double throw swixch shall be installed in the service room for terminating the
sand by supply.
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4_ There should be a fire control room on the entrance gate of the buildings with communtéaty ¢dystem
(suitable public addsess system) 1o all floors and facilities for receiving the message from different -
fioors. Detals of all floor plans along with the details of fire fighting equipment and installations shall
be maintain=d in the fire control room. The fire control room shall also have facilities to detect the fire
©a any floor through indicator board connections. The fire staff in charge of the fire control room sha.ll
responsible for the maintenance of the various services and fire fighting equipment and installations in
co-ordination with security, electrical and civil staff of the building.

SERVILCE DUCTS / REFUGE CHUTE :

1.  Service duct shall be enclosed by walls and door, if any, of two hours fire rating. If ducts are larger than
1D Sq. Mesters the fleor should seal them, but provided suitable opening for the pipes to pass through,
with the gaps sealed.

A vent opening at the top of the service shaft shall be provided between one fourth and one half of the
a=ea of the shaft. Refuge chutes shall have an outlet at least of wall of non combustible material with
fire resistarce of no- less than two hours. They shall not be located within the staircase enclosure or
service sharis or air conditioning shafts. Inspection panel and door shall be tight fitting with one hour
fire resistance; the chutes should be as far away as possible from exits.

S

~

3. Refuge Chutes shall mot be provided in staircase walls and A/C shaft etc.
LIFT :

——

1 To enable fire services personnel to reach the upper floors with the minimum delay, one fire lift pg

1200 Sq. Mirs. of floor area shall be provided and shall be available for the exclusive use of the -
fxeman in an emergency.

19

The lift shall have a floor area of not less than 1.4 Sq. Mtrs. It shall have loading capacity of not less
than 345 Kg. (8 persons) with automatic closing doors of minimum 0.8 Mtrs. width.

The electric supply shall be on a separate service from electric supply mains in a building and the
cables run in a safe route safe from fire, that is, within the lift shaft. Lights and fans in the elevators
kaving wocden paneling or sheet steel construction shall be operated on 24 Volt supply.

(V3]

:l.‘-

Fire fighting lift shoald be provided with a ceiling hatch for use in case of emergency, so that when the
car gets stuzk up, it shall be easily open able.

W
h

In case normal eleciric supply fails, it shall automatically trip over to alternate supply. Alternatively,
e lift shall be so wired that in case of power failure it will come down to the ground level and stand
«till with deor open.

6. The operaton of a fire lift is by a simple toggle or two button switch situated in a glass fronted box
adjacent to the lift at the entrance level. When the switch is on landing call points should become

mmoperative and the lift will be on car control only or on a priority device. When the switch is off, th~
lift will retern 10 nomnal working.

7. The words “Fire Lift” shall be conspicuously displayed in fluorescent paint on the lift landing doog?
at each floor level. The speed of the fire lift shall be such that it can reach the top floor from ground

2vel withie 1 Min.

LIFT EXCLOSURES : -

1 The walls enclosing lift shafis shall have a fire resistance of not less than two hours.

2. Shafis shall have pemanent vents at the top not less than 1800 mm (0.2sq.m.) in clear area.

3. Lift motor room shall be preferably be sited at the top of the shaft and shall be separate from lift shafts
by the enclosing wa.l of the shaft or by the floor of the motor room.

4. Landing doors in fift enclosures shall open in the ventilated corridor/lobby & shall have fire °
resistance of not less than one hour.

5. The number of lifis in one lift bank shall not exceed four Lift car doors shall have fire r

kess than ore hour. P \
6. Exit from the lift lobby shall be through a self-closing smoke top door of half hour ﬁﬁfg %‘s‘%fanc

The lift machine rocm shall be separate and no other machinery shall be installed tigreid.
Gmundix‘xs swirch/swirches at ground floor level 10 enable the fire service personifrglé;;t‘
carlcars 1n 2mergency shall be provided. 1
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STAIRCASE AND CORRIDOR LIGHTINGS:

a) The staircase and corridor lighting shall be on separate service and shall be independently connected
S as it could be operated by one switch installation on the ground floor easily accessible to fire

fighting staff at any time irrespective of the position of the individual centrol of the light points, if
any.

b) S :%ircase and corridor lighting shall also be connected to alternate source of sapplyv.

c) ‘Sjlftable arrangements shall be mad

- d) Emergency lights shall be provided in the each staircase/corridor.
EMERGENCY & ESCAPE LIGHTING :-

. Emergency lighting shall be powered from a source mdependent of that supplying the normal hghting
2. Escape lighting shall be capable of

A) Indicating clearly and unambiguously the escape routes.

B) Providing adequate illumination along such routes to allow safe movement of persons towards
and through the exits.

C) Ensuring that fire alarm call points and fire fighting equipments provided along the escape
routes can be readily located.

3. The horizontal luminance at floor level on the centerline of an escape rout shall be not less than 10 hux.

In addition, for escape routes up to 2 m wide, 50 percent of the route width shall be lit to a minimum
of 5 lux.

4. The emergency lighting shall be provided to be put on within 1 second of the failure of the normal
lighting supply.
Escape lighting luminaries should be sited to cover the following locations

a) Near each intersection of corridors

b) At each exit door

wn

¢) Near each change of direction in the escape rout.
d) Near each staircase so that each flight of staircase recsives direct light.
¢) Near any other change of floor level.
1) Outside each final exit and close to Ii.
g) Near each fire alarm call point.
h) Near fire fighting equipment, and
1) To illuminate exit and safety sighs as required by the fire departinent.
The other provisions of D.C. Rules of PMC & NBC. Part IV. 2003 syould be strictly followed.

This is a “Provisional No Objection Certificate ™ which shall be treated vzlid for the peried of ONE
YEAR from the date of issue. After providing the above fire prevention and pmiection sysiem and afier
scrupulous compliance of above recommendations the inspection of the fire prevention & protection
arrangements will be carried out & after satisfactory inspection “Final Neo Objection Certificate™ may be
issued to your building which may please be noted. This provisional NOC is isued paly considerme from the

point of view of fire & life safety of the occupants. All other approvals related o structure should be o
approved from the competent authorities.

The undersigned reserves right to amend any additional recommeniations deemad fit during
the stage wise inspection due to the statutory provisions amended from time to time and in JInterest of the

protection of the said building. /\ { }‘Mﬂ)
- | it Ctief}'lre()&cer

Pune Municipal Corporation
Copy to : Asst. Engineer (B.C.)

Pune Municipal Corporation,
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(56 - 2008) Office of the Chief Fire Officer

Pune Municipal Corporation

Out W.No : FB/ J, 2 5~
Yy RS
To,
Jagdish Deshpande Architects,
1232, Apte Road, Pune.

Sub :- Provisional Fire NOC for proposed building at S.No. 6/2 & 8. Anlggh; Pune.
(For buildings A1, A2 { Ht=36.00 Mtrs} B1,B2 & B3 { Ht=34.80 Mgpé}Onh)

A o
Ref:~ Your Office letter Dt. 06.02.08. o

N

Sir, U
As per your request, visited the proposed site along with Mr. Swapnil on 13.05} \@nh dlscussed

with him regarding the fire protection system to be installed in the proposed building. 2

Construction of the building is in progress.

Motorable road is available for proposed site.

One staircase will be provided as per plan submitted to this office.

Two lifts will be provided as per plan submitted to this office.

Parking will be provided at stilt & Podium as per the plan submitted to this office.

The buildings will be use for residential purpose only.

Height of the building will be as above.

Harship primium is paid by challan no. 1) CE/BP/8881/07, Dt. 03.10.07. Rs. 37.375/-
2) CE/BP/10197/06, Dt. 14.11.06. Rs. 432 375/-
3) 281077. Dt. 21.08.07, Rs. 4.32.400/-

0 N L

9. Plot area 24250.00 Sq. Mitrs.
10. Tota] built-up area 18041.52 Sq. Mtrs. ( Of buildings Al. A2, B1. B2 & B3 Only)

Considering the above subject to condition., this office has No objection to construct the building as
proposed subject to the compliance of following fire prevention & fire protection systems.

L. All the electrical wiring in the buildings should be carried out in concealed. To each building.
Terrace tank (overhead tank) should be provided with 20000 Lirs. of water and should be preserved
exclusively for fire fighting. On each building.

3. Down comer should be provided from terrace tank to parking level (G.I. “C” class ISI marked - 6~
dia. Pipeline of Zenith / Jindal / TATA/ Surva) Parking level to terrace level pipe line should be of
6” dia. Overhead tank to pump & then terrace level — 4™ diz. To each building.

4, Non return valve, Air valve and Main valve should be provided on the D.C. line near the overhead
tank. To each building.

5. Hose Reel and Hydrant Valves should be provided at each landing with necessary equiprnenis. Fire
hydrant valve should ISI marked. Rubber hose - Good quality, 19 mm ID ISI marked — Not less
than 20 Mirs. Hose reel hose drum should be 16 gauge. To each building.

6. Fire service inlet with hydrant valve outlet should be provided a ground level & it should be
accessible for fire service personnel for easy operation. To each building.

7.

Single hose box with delivery hose of 63 mm dia. ISI marked. With ISI marked branch pipe should

be provided on the ground floor & at each floor upwards. To each building.

&. Booster Pump of Kirloskar or Crompton or Mather & Platt makes of. 430 lpm. giving a pressure
not less than 2 kg./Cm2 at topmost hydrant with ISI mark. Electrical starter at ground floor as well

as on terrace level. To each building.
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9. ISI marked Portable fire extinguishers should bs provided at: .
a) Main switch board, b) Parking, c) Lift room, d) Transformer room, .
10. Front door of each flat of each building above 24 mitrs. should be a fire door. To each building.
11. a) Transformer must be out of building. : '
b) Photo Iuminous signs such as EXIT , DANGER, NO SMOKING should be provided at each
floor near staircase and ar all other necessary places. To each building,
¢) Manual Call Poimt with Talk-Back P.A. system should be provided at each floor near Staircase.
To each building.
d) Generator / alternate power supply should ke provided each building to operate lift, fire pump
erc. ncase of failure of regular electricity. Certificate of the electric contractor regarding this,
should be submitted to this office at the time of'the final NOC. To each building, ,
e) All the electrical wiring used for Manual Czll Point with Talk-Back P.A. system should be ISI
marked. To each building. _
f) Telephone numbers of responsible persons, Fire Brigade, nearest hospital should be displayed on
the board, This board should be displayed on prominent place. Preferably at the security cabin.
12. Underground tank with capacity of 200000 Lurs. water with a provision of fire fighting pump of
1850 Ipm @ 3.5 ke/Cm2 at the farthest poimt with a stand by pump (diesel driven or alternate
supply) of similar capacity along with Jockey pump (Submersible pump or Monoblock pump -~
1ot be accepable.)
I3.  Coun yard hydrant system should be provided for the complex. The distance between two hydrants
should not be more than 30 Murs,
4. Sprinkler system should be provided with separzate dedicated pump at podium parking,
15. Fire door should be provided at each floor to the staircase.
16.  Fire lift should be provided as per provisions of National Building Code of India. To each building.
17 Refuge area should be provided immediate flocr after 24 mirs. height. The location should be to
the sarisfaction of Chief Fire Officer, Pune Municipal Corporation.
18. The plans of the above bldg. shculd be got approved by Pune Municipal Corporation authorities
before applying for finaj N.O.C.
19.  As perthe D.C. Rules requirement all the marginal open spaces around the building should be kept
open and obstruction free for casy mobility of fir= engines.

Regular Training and Maintenance of these syst=ms should be carried out by the housing society /
builders. :

All other provisions of D.C. Rules of Pune Municipal Corporation & National Building Code Of
India- 2005 should be strictly adhered.

This is a “Provisional No Objection Certificare”, After providing the above fire prevention ao
fire protection system and compliance of above recommendations the inspection of the fire prevention and
fire protection arrangements will be carried out and after satisfactory inspection « Final No Objection
Certificate will be issued 10 your building for obtaining final Occupancy certificate from Pune Muncipal
Corportion. This “Provisional No Objection Certificate” wil] be valid only for a period of one year and it
will be the responsibility of the Builder / Architects to ge: it renewed after the said period,

The undersigned reserves right o amend any
stage wise inspection due to the statwrory provisions am
protection of the subject mention building.

" Chief Fire Officer,
né, Mugnicipal Corporation.
S

A\

Coov 1o : Asst. Engineer (B.C))

Pune Municipal Caorporation

|



| Office of the Chief Fire Officer
L; Punc Municipal Corporation :
Oui W.NO I FB/ | 753X -
: Dae: < 1] 12011

(859/2011)
To, ' ¢ -
+ Swapnil Deshpande Architects,

Apte Road, Pune.

Sub:- Provisional Fire N.Q.C. for proposed building at S.NO. 6/2 & S.No.7. Aundh, \
Pune. ( For Buildings B4, B5 Only ) AN

Ref := Your Office letter Dt. 12.10.2011.

Sir,

As per your request, visited the proposed site along with Mr. Anil Bhosale on 15.102011 and
discussed with him regarding the fire protection system to be installed in the proposed building.

1. Now it is open plot.
2. Motorable road is available for proposed site.
3. Two staircases will be provided to each building as per plan submitted to-thisoffice.
4. Two lifts will be provided to each building as per plan submitted to thi office.
5. Parking will be provided at stilt as per the plan submitted to this office.
6. The building will be used for residential purpose only. : i
7. Height of the proposed buildings will be 32.40 Mirs.
8. Fire protection premium is paid by challan No. 171600, Dt. 24.10.11, Rs. 3,84,100/-
9. Fire Sercive Fees and Annual Fees are paid by challan no. 171651, Dt. 24.10.1 1, Rs. 60,600/~
10. Plot area 24250.00 Sq. Mtrs.-and -built-up area 7682.00 Sq. Mtrs.

Considering the above, This office has No objection to construct the building as proposed
subject to the-compiiance of foliowiug iire prevention & fire protection systems.

1. All the electrical wiring in the building should be carried out in concealed.

2. Terrace tank (overhead tank) should be provided to each building with 20000 Lirs. of water and should
be preserved exclusively for fire fighting. '

3. Down comer should be provided to each building from terrace tank to parking level. (G.L “C” class ISI
marked — 6” dia. Pipeline of Zenith / Jindal / TATA/Surya/APL Apollo/Siddhartha) Parking level to
terrace level pipe line should be of 6” dia. & overhead tank to pump-& then terrace level —47dja.

4. Non return valve, Air valve and Main valve should be provided on the D.C. line near the overhead

—r tank. . ’ .

7 5. Hose Reel drum, Hydrant Valves and other fire fighting equipments should be in gun metal / SS & IST
marked and should be provided to each building at each landing with necessary equipments. Rubber
hose should be preferably yellow flurosent, 19 mm ID ISI marked & not less than 20 Mirs.

6. Fire service inlet with hydrant valve outlet should be provided at ground level & it should be accessible
for fire service personnel for easy operation.

7. Single hose box with delivery hose of 63 mm dia. ISI marked. With ISI marked branch pipe should be
provided to each building on the ground floor & at each floor upwards.

8. Booster Pump of Kirloskar or Crompton or Mather & Platt makes of, 900 LPM. per giving a pressure

not less than 3.2 kg./Cm2 at topmost hydrant with ISI mark. Electrical starter at ground floor as well as
on terrace level should be provided.

9. ISI marked Portable fire extinguishers should be provided at:
a) Main switch board, b) Parking, c) Lift room, d) Transformer room, €) Each fioor.




2¢w

RS T

ay Transformer must be out of building .
b} Photo Juminous exit and other signs such as EXIT, DANGER, NO SMOKING must be
provided at each floor near staigcase and at other necessary places.

. Manual Call Point with Talk-back P. A. system should be provided 1o each building at each
' floor near staircase. . . . ,
d) Generator / alternate power supply should be provided to each building to operate lift/fire

lift, fire pump etc. incase ‘of- failure of regular electricity. Certificate of the electric
contractor regarding this, should be submitted to this qfﬂce at the time of the final N.O.C.

e) All the electrical wiring of the builidng used for Manual Call Point & Talk—back
P_A_system should be ISI marked.

f) Telephone numbers of responsible persons, Fire Brigade, nearest hospital should be
displayed on the board, This board should be displayed on prominent place. Preferably at
the security cabin.

11. Underground tank with capacity of 100000 Lirs. water with a provision of fire fighting pump of
2250 LPM. capacity @ 3.5 kg/Cm?2 at the farthest point with a stand by pump (diesel driven or
alternate supply) of similar capacity (Submersible pump or Monoblock pump will not be
acceptable.).

12. Court yard hydrant system should be provided for the complex. The distance between two hydrants
should not be more than 30.00 Mirs.

13. Fire door should be provided at each floor to the staircase and front Sl_ﬁo},of each flat above 24.00
Mitrs should be a fire door. 7

14. Fire lift should be provided as per provisions of National Building Code of India 2005. .

15. Refuge area should be provided for buildings at immediate floor after 24.00 Mtrs. height. The
location should be to the satisfaction of Chief Fire Officer, Pune Municipal Corporation.

16. The plans of the above building should be got approved by Pune Municipal Corporation authorities
before applying for final N.O.C.

17. As per the D.C. Rules requirement ali the marginal open spaces around the building should be kept
open and obstruction free for easy mobility of fire engines.

Regular Training and Maintenance of these systems should be carried out by the housing society /
builders. As per provisions made in Maharashira Fire Prevention And Life Safety Act 2606, themecessary
Fire Service Fees and Annual Fees should be paid to PMC before obtaining the Final Fire NOC. All other
provisions of D.C. Rules of Pune Municipal Corporation & National Building Code:Of India- 2605 should
be strictly adhered. The erection and installation work of the fire fighting system shall be done by the
licensed contractor, having license from Director, Maharashtra Fire services or Chief Fire-Officer, Pune
Fire Brigade. The list of the licence contractor is available on www.maharashtrafireservices.org. The

copy of the work done & the license certificate should be attached with the relevant paper before obtaining
Final Fire NOC.

This is a “Provisional No Objection Certificate”. After providing the above fire prevention and
fire protection system and compliance of above recommendations the inspection of the fire prevention and
fire protection arrangements will be carried out and afier satisfactory inspection “ Final No Objection
Certificate will be issued to your building for obtaining final occupancy certificate from Pune Muncipal
Corportion. This “Provisional No Objection Certificate” will be valid only for a period of one year and it
will be the responsibility of the Builder / Architects to get it renewed after the said period.

The undersigned reserves nght to amend any additional recommendations deemed fit during the

stage vlrise inspection due to the statutory provisions amended from time to time and in the interest of the
~ protection of the subject mention building. : ' e L

P - UL

Copv to : Asst. Engineer (B.C.)
Puna Municinal Cormoration

VS
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~society / builders.: As.per. provisions made in Maharashtra Fire Preve .
“the- necessary Fire Service Fees and Arnual Fees should be paid to PMC before obtaining the Final ...
pal Corporation & National Building
‘Code: Of India=2005: shotildbe"strictly ‘adhéred. The erection and installation work of the fire fighting ., .
' yo.the" licensed “contractor, having license from Director, Maharashtra Fire
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the stage wise inspection due

| Lapy to : Asst. Engineer (B.C.)

9. ISk marked-Portable fire extinguishers should te providzd at:

a) Main switch board, b) Parking, ¢) Lift room, c) Transtormer room, % g
10. - a) Transformer must be out of building .

b)

Photo luminous exit and other signs such as EXIT. DANGER. NO SMOKING must be
provided at each floor near staircase and at other necessary places.

c) Manual Call Point with siren system should be provided to each wing at each floor nea-

: staircase.
d) Ge_ggr_atgy /-alternate power supply should be provided to each wing to operate lift/fire
- lifkfite pump etc.- incase of failure of regular electricity. Certificate of the electric
- contractor regarding this, should be submitted to this office at the time of the final

N.O.C. L )
e) - All the electrical wiring of the builidag used for Manual Call Point & siren system
» should be ISI marked.
f)  Teleptione:numbers- of responsible
' - displayed-on the board, This board s
at the security cabin.

persons, Fire Brigade, nearest hospital should be
hould be displayed on prominent place. Preferably

11. The plans of the above building should be zot approved by Pune Municipal Corporation
authorities before applying for final N.O.C.
12. As.per.the D.C, Rules requirement all the marginal open spaces around the building should be

kept open and obstruction free for easy mobility o7 fire engines. '

Regular Training and Maintenance of these systems should be carried out by the housing

ntion And Life Safety Act 200¢

ire NOC. Al other- provisions of D.C. Rules of Pune Munici

er, Pune Fire Brigade. The list of the licence contractor is available on

vices:or one & the license certificate should be
ant’papér before obtaining Fina: Fire NOC. '

www‘:m'ahafaéhtraﬁrﬁ;sewl‘é’esfdrg;‘Th’e copy ‘of the work d

. This'is.& Provisional No Objection Certificate™. After providing the above fire prevention
nd ‘compliance of above recommendations the inspection of the fire
tection arrangements will be carried out and after satisfactory inspection

ertificate will be issued to your building for obtaining final occupancy

-certificats from: Piné*Mifcipal” Corportion. This “Provisional No Objection Certificate™ will be

validonly for & period of one year and it will be the responsibility of the Buiider / Architects fo oetit
renewed after the'said petiod. '

i
>

- - The undersigned reserves right to amend any additional recommendations deemed fit during

» ] to the statutory provisions amended from time to time and in the interess
of the protection of the subject mention building.

<- e\‘Ofﬁcer,
Pg‘?‘; }Iunici;:glforporaﬁon.

Pune Municipal Corporation

S T
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Office of the Chief Fire Officer
Pune Municipal Corporation
OutW.No:FB/ =21¢ 7

. Date: 2> /(o /2009

(56 /2008 )

To,

Jagdish Deshpande Architects,
Apte Road, Pune.

Sub :- Final N.O.C. for building at S.No. 6/2 & 7, Aundh?

( For building B1, B2 & B3 { Ht=34.80 mtrs } Only g
| Ref :- Your letter Dtd. 20.09.2009

: i A As per your referred letter, visited the proposed s xai@mgiﬁ%%
— . #Mr.Swapnil Raut on 26.10.2009 and tested the Hydrant system, Hose Réel &ystem

“7 with equipments and portable fire extinguishers suggested in Provision N.O.C.
FB/790, Dt. 17.06.09 issued by Fire Department.

The suggestions made in Provisional N.O.C. are carried out to my
satisfaction and | have No Objection to use the building for proposed purpose.

At the time of provisional fire noc, the pians of the said building B2 was
proposed for the height of 43.50 mtrs. Now the plans are approved by building

control department only for the height 34.80 mtrs. So, this no objection certificate is
valid for 34.80 mtrs height.

The fire fighting equipments and systems installed in the building
should be maintained in high efficiency state and in proper working order at all time
during the use of the building by owner or occupier. It will be your responsibility to

get the yearly renewal of this Fire NOC after due inspection from the Fire Brigade
authorities.

Name of the person, owner, responsible for the building mainteqar!ce
should be informed to this office. Fire protection system provided in the building
should not be removed from the building for any reason.

This no objection is subjected to any other conditions laid by any other

M’/
Chief Kird Officer,

Pune Municipal Corporation.
&

department.

Copy to : Asst. Engineer (B.C.)
Pune Municipal Corporation.
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OFFICE OF THE CHIEF FIRE OFFICER

Pune Municipal Corporation
OutW.No : FB/ 27 /£

Date 72 ¢ 1 {21 2009,

(56 /2008 )

To

Jagdifsh Deshpande Architect
_1232,’if\pte_ Road, Pune.

Stuib :- Fina! N.C.C. for building at. S.No.6/2 & 7, Aundh, Pune.

( Only for buildings A1 & A2 )

Ref:- Your letter Dtd. 18.12.2009,

~ The suggestions' made iﬁ Provisional N.O.C. are carried out to my
satisfaction and | have No Objection to use the building for proposed purpose.

Name of the person, owner, responsible for the building maintenance
should be informed to this office. Fire protection system provided in the building
should not be removed from the building for any reason. A

This no objection is sub}eoted to any other conditions laid by any other

A5
Chi ire’ Officer,

Pune Municipal Corporation.
& .

© department.

Copy to : Asst. Engineer (B.C.)
Pune Municipal Corporation.
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OFFICE OF THE CHIEF FIRE OFFICER,
Pune Municipal Cor§>oration RS
OutW.No:FB/ L2-\6

Date: {0/ /2010.

(56 /2008 )

To,
Deshpande Dixit Architects.
Apte Road, Pune.

Sub :- Final N.O.C. for building at S.No. 6/2 & S.No.7. Aundh.
Pune.

( For building B2 { Ht = 43.50 mtrs} Only )

Ref - Your letter Did. 29.09.2008.
Sir, : :

As per your referred letter. visited the proposed site along with Mr.
Swapnil on Dt. 05.02.10 and tested the Hydrant system. Hose Reel system with

equipments and portable fire extinguishers suggested in Provision N.O.C. FB/790
Dt. 17.06.09 issued by Fire Depariment.

The suggestions made in Provisional N.O.C. are carried out to my
satisfaction and | have No Objection to use the building for proposed purpose.

The fire fighting eguipments and systems installed in the building
should be maintained in high efficiency state and in proper working order at all time
during the use of the building by owner or occupier. It will be the responsibility of
puilder of this project or the occupiers of the building to get the yearly renewal of
this Fire NOC after due inspection from the Fire Brigade authorities.

Name of the person, owner. responsible for the building maintenance

should be informed to this office. Fire protection system provided in the building
should not be removed from the building for any reason.

This no objection is subjected to any other conditions laid by any other

&\‘BL\{@\\D

Chief Fire Officer,
Pune Municipal Corpf_,“

department.

Copy to : Asst. Engineer (B.C))
Pune Municipal Corporation.
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Office of the Chief Fire Officer

- Pune Municipal Corporation
Out W.No : FB/ ]'}3)

Date :
(859/2011) ’5’\’7‘ 4

To,

Swapnil J. Deshapane Architects.
Prabhat Road, Pune.

Sub:- Final Fire NOC for building at S:No. 62 & 7. Aundh. Near Spicer
College, Pune, ( For Building C1 & C2 Only)

Ref :- Your Office letter Dt. 04.04.201%.
Sir.

o - _As per your request, visited the proposed site along with Mr. Swapnil Raut on
Dt.11.06.2015 and tested the Hydrant system, Hose Reel system with equipments and portable fire
extinguishers suggested in Provisional N.O.C. FB/524, Dt. 28.05.2013 issued by Fire Department.

o l The suggestions made in Provisional N.O.C. are carried out to my satisfaction and |
L have No Objection to use the building for proposed purpose. Annual Fee is paid by chalfan no.

‘ 27829, Dt. 23.06.15, Rs.2000/- M/s. Master Fire Engineering Pvt.Ltd.. Pune has submitted the
£ “FORM A” to this office for the fire prevention, protection & fire fighting system installed in the
D above said byilding as per The Maharashtra Fire Prevention & Life Safety Measures Act 2006.

| The fire fighting equipments and systems installed in the building should be
maintained i high efficiency state and in proper working order at all time during the use of the
building by qwner or occupier. It will be your responsibility to get the vearly renewal of this Fire
NOC after due inspection from the Fire Brigade authorities. The maintenance work of the fire
fighting system shall be done by the licensed contractor, having license from Director, Maharashira

Fire services or Chief Fire Officer, Pune Fire Brigade. The list of the licence contractor is available
! i . .
on wiww.maharashtrafireservices.cra.

. * Name of the person, owner, responsible for the building maintenance should be

inforthed to this office. Fire protection system providec in the building should not be removed from
the building for any reason.

This no objection is subjected to any other conditions laid by any other department.

(Pr t . ;QX)J'
Chief Fire Officer

‘ : Pune Municipal Co
Copy to : Asst. Engineer (B.C.) At :

Pune Municipal Corporation.
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A-1 and B-1 is having BUA |
EC is required for this pro

i

herewith the report on the “P
the basis of its visit
above project, which

Non-application for EC from the Authorities:-

The project could no
prior condition of EC } ,
Corporation in zli Commencement Csr
after verification of our com i
imposed mn  the
Certificates have
Buildings Al, Bl &
along with Archit
Building A2 No. BPDP/ Z
Architect Certificate. {¢} Com
OCC/Q0784/10 dated 03/
{d) Completion Certificate
05/01/2011 elong wit
Certificate for Build:
13/07/2015 along

g4

After time line prescribs
of not obtaining pricr
condition for obtaining
Commencement
Completion Cert

EIA Violation Notficati

this category and me
Department, Go}M. and

of EC subseq&em. to

~

provision for appr
applicationn is mafie"
appraised till date.
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orer efter obt 8.11’}.1110' OCCL@U“"“

o7 Sociates Certificates are
annexure - XIX to XXI respe

granted Ccampketi@n
Szcieties has been
therefore we= are unszbls o
Similarly, we are

2= uperas S re;_rospte

may or may not
Cperate, when the ;
bzen handed over
unabkle to :_a:zpi*;

reirgspectvely,
bzhealf.
Contenticn about the Project being affected by of
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Ifaula River and Buildings &, B, C1 and C2 fall
Line of Muala River:-

W= would ke
ZFue and Red
2017,

AL, Bl &B3 \0
Azchitect Ce-td

id) Comple;zz}
05/01/2021
Certificate for Bs
I3/G7/2015




most respecuulb oL to rear it

m

the SEIAAJ kiaharashtra and 3*.6?{1 Board, Mumi

20/08/2020. A copv of the said report dared
enclosed herewirh and marked as an Annexure

S

Completion of Part Project in 2012 and 2018 without obtaining
Consent to Operate and operating it without C to O :

The Reply to this poir
waiting for MPCB guid
the scuetfes is a.reasl

6. Contention about Construction carried out without EIA-

In fact, the co
Therefore, the
specificelly offe

7. Extraction of ground water from 3 bore wells for aems%:mﬁwnm
projects as well as for domestic use of occupied societies and

e Sl

without obtaining permission of competent authority : -

The committee specific
that during visit no *
ocieties. ‘Eow ire ab
project prope 18T and
any comments for furtt

8. Testing of ground water contamination and guality of water
ete.s -

=y P *23;; Ea e
(S R - N WO -

warer contamin ‘S.Liﬂfzg
proponent already ;

Solid West as state




10.

11,

12.

13.

Provision of Solid West Management ete.: -

PP has already installed {

Management for
Royal. Now the posse
therefore, the respo

not on the project pro

Provision of Energy Conservation System:-

The project proponer
all the buildings
buildings have been
the purpose of nan

Provision of Rain Water Harvesting Svstems for Ground Water
Recharge:-

Provision of 10% Recreational Open Space on Open Land:-

The Devw ek);v-m\,nt Co
Open Space to be kep
sanctioned nor comp

Preservation of top laver of fertile soil and testing efc.:-

All Buildings are giready consin

and thereafier occupali
is submitted that at the time of
preserved. '
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18.

19.

Creating Huge burden on Environment alleged: -

The construction was carried oul as o
PMC and therefore Occupation C

PMC. Hence it is not correct 10
the Environment. The Project Pr

of the %deoaau’f Ca*oac:a and

Allegation regarding illegal activities and Environment
Violation:-

The Project Proponent i
in the Commencement Cs
PMC has gameted Ocous
Occupation Cer
been handed over to
maintenance of the Wasie Mz
respective Societies, :
Environmentzal Violations occcn

Compliance of Commencement Certificate mandating prior
Environment Clearance and Consents from MPCE:-

The Project Proponent has aire
stated above in

H - - o
ail respect s

once, the posse
Certificates, ior
societies, the Pro
sacieties wmrk
Consent o &
and ownership és Wi

P i




21.

22.

asked fcr prior Environment
Environment Department,

subsequ2nt to the Comp
far has not apprised th
period for application
with such situation
is enclosad ax

O T T S,
T £

Ra i

The PP has thersfore
Forest and Climar Cir:
further guidance and ci
application made for EC af
the MoEF and CC G&L_? '
the Violation Noiific
dated 2671072020 i
XXVII.

Allegation about not complied with  the uzsta.h‘ tion
Environment Infrastructure to avoid Pollution:-

o
by

The PP hg
therefore it is
to avoid P

Illegal Tree Cutting:-

The Committee
any illegal Tree
observed thar

the certﬁﬁcatiﬁn
Trees are plant




23.

24,

25.

0% | Y

Contention about no Approach Road for Fire Engine:-

The PP has glready obtained ¥
13/07/2015 and earlier
recommended to maneuver }
the Rescue Operation.

The Provisional ‘C%
accordingly ima% "\ oC

carried out as reporied in
Provisional Fire NOC. "9?€<‘: 1T H
03/07/20015 are enclosed and
and XXIX respectively.

Provision of Ramp Slope:-

The Committes Constin
Ramp for inter floor
granted Compieti
is with the societies, the
such type of:z i

Provision of Site Marvmsj 15% amenity space und
PMC, Green Belt Development ete. as per the DC Rules

The DC Rules have &

the time of grant of Comp
the PP has developed p
PMC. All open spacss
spaces on the ?aéih

required as per it
between the river
per committee report
Systems at site. Fire
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Control Devices, no circumstances

construction. Project Proponent has
Clearance, which is pending on accou

cases in the matter of application fo E' S
in the Violation Notificaticn. This is bord,
on account of no conditions imposed in
and issuance of Completion Certificate
possession of premises with ownership to the so
view may kindly be taken for grant of EC reasc
criteria laid down by the authorities. No further .

initiated against us.

Thanking You

Pune
Date - 27/10/2020

r and on behalf of
For Partner
M/s. Padmavati Associates,

Copy Submitted to -

Hon’ble Member Secretary, MP.CI
Hon’ble Chairman, SEIAA. Mal
Hon'ble Municipal Commissioner
Joint Director (WPC), M.P.C: Boar
Executive Engineer, Office of the C’
Department, Pune Municipal Corpo
‘The Sub-Regional Officer, M.P

BN

_(J1




To,

Secretory,

Ministzy of Environment,
Forest and Climate Change,
Goverament of India, 166,

4 JOR Eagh Rd, Block 17, Lodi Colony,
“iNew C=Ihi, Delhi 110003

Clearance along with From - I
Ministry of Environment,

oliege, Aun
Haveli, District - Pune -~ 411007, {Mzaharashtr al.

Reference - 1) EIA Notification Dated 14/03/2017 7o
the process for appraisal of violation of

2) Preposed Direction issued by 1
Environment Depart

4) Acknowled
Proposal N

Respected Sir,

We would like to refer
Clarence in Form — I along with B

LI WY LLEL

M/s. Padmavati Associ
Aundk, Taluka -
compliance of the 3
Envircohment
29/08,2019. W
under.

7.42.2023 /
7 of

)
L

1




completed our canstruction project in
obtained complztion certificates as
above from time to time. Thereafter,
Prism & Pristine Roval & b} Pristine Pri
possessicns of all the Buildings dulv co
issued Occupation Certificates as me

already hand=d over to the above Societies

LT
Formation Certificate No.{TC}/ 12038

28/12/2012 3 b} Pristine Privilage
No.(TC)/17645/2016-17 & ¢} Prist
Certificate (TZ),18948/2018-19
after receipt of Completions Cer
in view of hancing over of the

are already completed and possessions of

over after obtzin:ng Occupation Certificates.
of Sociates Certificates are enclosed herew
Annexure - A B & C respectively.

Since, we have already completed cons
the provision of STP, OWC and S

granted Complzstion Certificate and

B N E L
LL AR

Similarly, we are unable to appl g
and operate retrospectivelv as the p

have therefore rzquested the MPCR to
may or may not apply for Consen
Operate, when the possession of the .
been handed cver to the respective i
to apply for Consent to Establi

behalf.

i

We have received proposed directions dat
Principal Secretory, Environment Dep
Maharashtra on the basis of one comn
Gambhire through Mr. Nitin Lonk
A copy cf the said proposed directions.
enclosed Annexure - D.




In compliance of the said notice dated 129/08/2019, we have applisd
for grant of an Envnonmem: Liea*ayce on 09/ 2/ 00 i O

Aundh Taluka - Havell, DlStI'lC‘C Pune - 41 100” {ﬁah rashir
spite of the fact that we have alreadv completed construction of
project, which is sub‘ect matter of the praposed directions and |
Mumc1pal Corporauon has alrsady issued Occupation Ce*{&

view of Completion cf the construction as per the Commenc
Certificates issued bv it as explained below -

(i) We have been granted Commericement Cerrjﬁc
Revision there>f by the PMC from time to Elme
thereof are enclosed herewith and marked as an Anr
B-1 to B-8 respectively, which are reproduced as zmder‘

a) Commencement Certificate No. 4437/03, dated 18
issued by PMC. (S. No. 6/2 & 7 at Ammn: Pune

b) Revised Commencement Certificate No. J08, el
15/11/2006 issued by PMC. (S. No. 6/2 & 7 at Aundh, Puns
- 411007)

c) Revised Comrmencement Ce*‘s ificar
04/10/2007 issued by PMC. {S. No.
-411007)

d) Revised Comiencement Certifi ? ed
04/08/2019 issued by PMC. {S. No. 6/2 & 7 at Aundh, Pune
- 411007)

€ Revised Commencement Certificate No. 244G/C
04/11/2019 issued by PMC. {S. No. 6/2 & 7
- 411007)

1) Revised Comrmencement Cermixcma No.
13/12/2019 issued by PMC. {S. No. 6/2 & 7
- 411007)




)

(i)

Commencement Certificate No
issued by PMC. (S. No. 6,2 &

Revised Commencement
08/04/2015 issued by PMC. S
- 411007)

Our projects completed in all ¢

the Pune Municipal Cor DOL::C%;G
Certificates as stated above 5§
Buildings Al, Bl & B3 No. 38¢
17/12/2009 along with Architect

Certificate for Budcmw A2 N P
17/12/2009 along with Arc!

nv_v;
>
Bt o
r'

Certificate for Building BZ
05/01/2011 along with Architec
Certificate for Building B2
05/01/2011 along with Archite
Certificate for Buildin g Cil&C
13/0/ f‘201:) aiong v- th

Flood Line. We reh‘
Examine” submitted b
Board, Mumbai do&ﬁﬂ
report dated 20/08/20
as an Annexure - E.

We submit that the above Snf:ﬁe ies have bes
registered after completion of the abovs cons
the conditions imposed in th

and therefore Completion
by the PMC. The copies of th
vide a}] Prism Society
(TC)/12038/2012-2013 dated
Privilage Society Formation Certi
17 & «¢} Pristine Rma
(TC)/18948/2018-19 dated




We have alreedy complied with all B
stipulated in the Commencer

With Reference 1o Instaliation OWC at ?'fi;’
it is submitted that ihe pmseas:{m of ali
portion as stated in para 4 mexntioned as 8;.
the possessicn of above premises to t (
Formation Certificate No. 1TC}/12038,/2012-2
28/12/2012 & b} Pristine Privilage Society
Certificate No. (TC}/17645/2016-17 & ¢ 1
Society Formation Certificats (TC}/18948/201
14/06/2018 respectvely. T‘heremre it is
responsibility of the societies, w’ram. M/s.
Associates heave already hanced over the posse ssion ©
premises alorg with OWC. No more cerszm‘ or ow
M/s. Padmavati Associates remain on the ahove soc
OWC.

ot
”.f
(4

premises of \E,ﬁs Pmstme ’F’r'ss:n Drozecz an
operational, handed over it a.:mv with
societies with ownership. Theref
or ownership of M/s. FPadmaw
above societites and STP.
responsible tc operate aﬂd me
possessmns ofme SO’“B&E

3
ooy

We are not now in possession and owne I
premises of above sociedes and therefore
discharging any untreated domeastic effluentin
line.

We have alrezdy provided STP of the capacitv of 160 C
M/s. Pristine Prism & for M/s. Pristine Royal Projects we
connected the Sewage Line 7o the Corporation .i-‘m"»
Systems as per permission. Therefore, itis humbiy : that
it is not correct to say that we have not provided S’E‘f“ o Irear
the domestic effluent. We have provided separate OWC for
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o

’f}ﬂ/
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- ‘F-1’ to ‘F-3’ respectively.

We have been given to understand
Environment Clearance has been transt

SEAC, Maharashtrz for further appraisal. Howw

FASEY S

pending with the SEAC and SEIAA, Maharash

reasons being communicated o us about pe
application.

We have carefully gone through the
14/03/2017 for finalization of the process
of projects require to obtain prior Environm

14 that the project or activities which

ae
this notification only will be eligible to
clearance under this notification and the

apply for environmental clearance .
within six months from the date of this
application for EC violation not bei
therefore request your good se
guidelines for viclation cases like us, -
after coming in to force violation notificas

i

Certificates issued bty the Town Planning Aut
handed over the possession of the premises i

above.

Since as stated above every work
Commencement Certificates and aft
Certificate have been issued by the PM
premises with ownership have been hand
with proper Pollution Control Devices,
stoppage of further construction. Projé
applied for Environment Cleararnce, whic!
no clarity about appraisal of cases in the :
EC made after expiry of period given i




" Authorized Signatory

This is border line case of nct obtaining EC on accou:
conditions imposed in the Commencement Certifica ]
of Completion Certificate alsc with handing over of the possess
of premises with ownership to the societies. Hence, lenient view m
kindly be taken for grant of EC with reasonable damage as
criteria laid down by the authorities. No further acu :
be initiated against us.

Dated this 26/10/2020 at Pune.

For and on behalf o
/s. Padmavati Associates

A

-
e




Hon. Chairman ,
SEIAA (Maha “ashtra)
f’l% Mantralaya,

L Mumbai - 32

06/09/2019

We would like to bring to notice to your esteem office that the Notification 804 (A)
issued vide Gazette of India dated 14/03/2017 and coneerned Office Memorandum for
implementation of Notification S.0. 1030 (k) dated 08/03/2018 has provided the
application window until 6 months from the date of issue i.e. up to13/09/20138.

We in lieu of expiry of the aforesaid date seek the presentation for TOR (Terms of
Reference) from the SEAC - 11 (Maharashtra) / directions from SEJAA to proceed
and hence the application
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